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BEFORE THE NATIONAL GREEN TRIBUNAL SITTING AT CHENNAI

-

Original Application No. 172 of 2020

Between:

Assoclation of Deep Sea Going Artisanal Fishermen

Represented by its Vice President, Mr.Selvoriyan. A

Shark Street, College Road,

Thoothoor - 629 176

Kanyakumari District,

Tamil Nadu Applicant

-fAnd/-

1.  The Union of India,
Rep.by Its Secretary,
Ministry of Environment and Forest,
Department of Environment, Forest and Wild Life,
Faryavaran Bhavan,
Jor Bagh Road, Mew Delhi - 110 003

2.  The State of Tamil Nadu,
Rep.by its Principal Secretary,
Public Work Department,
Fort St.George, Chennal - 600 009.

- B The State of Tamil Nadu
Rep.by Its Principal Secretary
Department of Environmenth Forests,
St.George Fort,
Chennal - 600009

4.  Engineer in Chief (Water Resources Organisation) and Chief Engineer
(General)
Public Works Department,
Chepauk, Chennal - 600 005

5. District Collector,
Kanyakumari District
Nagercoll - 629 001

6. Member Secretary
State Coastal Zone Management Authority (SCZMA)
MNo.1, Jeenis Road, Panagal Building
Ground Floor, Saidapet, Chennal - 600 015
r Executive Engineer,
Public Works Department (WRO),
Kodiyaru Irrigation System .
Nagercoil - 629001 .. Respondents

COUNTER AFFIDAVIT FILED BY THE 7" RESPONDENT

I, A.Vasanthi, Daughter of Thiru P.Abraham, aged about 52 years, working as
Executive Engineer, WRO/PWD, Kedayar Basin Division, Nagercoll now temporarily
come down to Chennai, do hereby solemnly affirm and sincerely state as follows:-
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I respectfully submit that I am the 7™ Respondent herein and as such | am well
acquainted with the facts of the case from the available records and filing the
present counter affidavit on behalf of myself and 2™ Respondents in the above
application. 1 have read the application of the applicant and 1 deny all the
allegations except those that are specifically admitted hereunder.

1. This respondent has no remarks on the paragraphs 1 to 3 of the application..
However, the applicant is hereby put to strict proof of the same,

2 With regard to the averments in paragraphs 4 to 9 of the application is not fully
correct, It is submitted that the applicant himselfl admitted that the major part
of Kanniyakumar District is drained by principal rivers namely Kodayar and
Paralayar and their tributaries. Further, the applicant himself admitted that the
river water is the main source of irrigation system. General Public at large are
using the river water for their agricultural activities and drinking water purpose.
Moreover, there are lot of TWAD Board Infiltration and wells and the river
water is being pumped for the purpose of supplying to nearby villages for
drinking purposes from these wells. Several Lakhs of people ;re the
beneficiaries of the said drinking water supply. As admitted by the applicant
that the Tamirabarani (Kuzhithuralyaru or Kuzhithurai river) is one of the
important river of the district which fllws in the central part of the district and
drain in the Melpuram, Kuzhithural, Munchirai and Killiyur blocks. From the said
admitted fact, it is crystal clear that the public at large in Kanyakumari District
are the beneficiaries of the river water which is used for agricultural activities
and drinking purpose.

3. The averments stated In the paragraph 10 of the application are absolutely
false and hence denied. The reasons stated for the sea water intrugion are
absolutely false. It is submitted that Thamirabarani also called Kuzhituraiyar is
a perennial river having floor carrying capacity of 42,700 cusecs In
Kanyakumari District. It runs for about 60 km distance and coenfluences into
Arablan Sea near Erayumanthural. During flood season, the sandy mouth of
river automatically opens and the river water enters into the sea. The sandy

mouth of the river had been stopping the salty sea water intrusion into river. In
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order to construct the Fishing Harbour, the said sandy mouth of the river was
removed. Therefore, after the construction of Fishing Harbour, the sea water
Intruded with the river water resulting In the spreading of the salty sea water in
more than 48 villages, due to which the river water and ground water became
unfit for drinking and agricultural purposes. Therefore, the general public living
in that locality were demanding the government to construct a check dam in
order to prevent sea water intrusion and restore the river in the earlier
condition. There were various demonstrations conducted by the general public
as well as several political parties to stop the salty sea water intrusion by
constructing a check dam across the river. Based on the request of thg_ general
public and several political parties, in order to prevent salination of river water,
the Honorable Chief Minister had announced the censtruction of check dam
across Kuzhithuralyar near Erayumanthural and various other locations upon
Public Works Department’s demand on 28.06.2017 that in order to recharge
the ground water and to prevent sea water intrusion in to the river water.
Accordingly, G.0.(3D) No.26 dated 24.08.2016 was passed by the State of
Tamil Nadu for the welfare of the general public at large. As per the said G.O.,
the length of the proposed Check Dam is 130.00m and height is 4.25m. By
implementing this scheme, sea water Intrusion will be prevented thereby
arresting sea water into the river. The Check Dam will act as a grade™wall for
raising the bed level of Kuzhithuralyar by deposit of sand In future. The
estimated cost works out to Rs. 15.37 Crores. Since, the said G.0., was passed
by the Government for construction of check dam which is for the welfare of
the public at large, the same cannot be quashed. The construction of the check
dam is in progress and 40 percentage of work has been completed and an
expenditure of Rs 5.64 crores has been incurred so far. The height of body wall
is 6.25m from river bed to top crest level (i.e., 5.25m+1m). It is imperative to
note that the said construction is only to stop the sea water intrusion into the
river water. At any point of time In future, the flow of the water wnu!&l not be
stopped since .thn construction is within the water level. Even now the general

public who are suffered due to the salty sea water intrusion are demanding the
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speedy completion of the said check dam. Therefore, the construction of the
said check dam is highly necessary and the same would not affect the applicant
or others. The applicant is hereby put to strict proof of the rest of the
averments In the sald paragraphs.

4 The averments in Paragraphs 11 to 13 of the application are not fully correct. It
is submitted that the AVM Canal (Anantha Victoria Marthandavarman Channel)
Is the water way project which was abandoned at the construction time by the
Maharaja of Travancore in the year 1867 itself. A small stretch from Poovar to
Thengapattinam only partially functioned and remaining portion had not been
executed and is not functional. Further, it is submitted that the Valliyar river is
an independent river system and not a tributary of Kuzhithuraiyar :lver and
these facts and other averments contained in the application are irrelevant for
the construction of the sald Check Dam. The applicant is hereby put to strict
proof of the rest of the averments in the said paragraph.

5. The averments in paragraphs 14 to 33 of the application are not fully correct. It
is submitted that the sea water intrusion is not only on the opposite direction of
the sea but also in the parallel side of the river also. Further, in order to
develop the livelihood of the fisherman, the Government has formulated a new
Fishing Harbour at Thengapattinam. For which, the Public works Department
vide its letter No. TS/D.0.II1/C.9747/06 Dated 04.07.2006 has given its
consent to transfer the poramboke land for the formation of the sai@ Fishing

Harbour project of Thengappattinam sulifect to the following conditions:

i) The entire length of bar mouth may be left as it Is in order to allow the
entire flood water of the Tamirabarani river (Kanniyakumari District) into the
Arablan Sea and the proposed Infrastructural facilities located at the Bar Mouth
for the Fishing Harbour Project can be relocated the right bank of the river.

i) One check dam across the river well within the distance of 1.00 Km from
Thengapattinam in the upstream side of the river shall be provided in order to

avoid sea water intrusion during high tides.
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Therefore, the said Fishing Harbour Project can be developed based on the
above said conditions only. The public works department had given its consent
to transfer its land in the river for the fishing harbor profect with the condition
that a check dam across the river well within the distance of 1.00 Km from
Thengapattinam in the upstream side of the river shall be provided in order to
avold sea water intrusion during high tide. However, to the contrary, on
agreeing to the said terms only the fishing harbor project was completed. The
aforementioned cannot be breached. This is the clear case of estoppel and also
violation of the said consent letter dated 04.07.2006 given by the PWD.

Further, it is submitted that the development along coast for fish landing and
berthing of fishing vessels/ crafts are to be carried out according to the
*Comprehensive shore line protection management plan for entire Tamil Nadu
coast May 2016" prepared by the prestiglous Institution of Indian Technology,
Madras (popularly known as IIT Madras) and approved by the Government of
Tamil Nadu for the proper implementation and maintenance of entire toast of
Tamil Nadu. In the above plan the planning for development of fish landing
centers will be carried out broadly under two categories viz "i) Development of
fish landing centers in gaps of existing coastal protection measures and i)
Conversion of existing coastal protection measures to fish landing centers with
possibllity for further expansion™ and these expansion works are being carried
out by the Fisheries Department of Government of Tamil Nadu.

6 It is submitted that the Kuzhithuraiyar river Is an Important river of
Kanniyakumari District. However, during the non monsoon season due to
littoral effect of sea tides the river mouth at the estuary of river :l'-useE due to
sand sediment which acts as natural barrier for preventing back water entry
and preventing the mixing of saline sea water with river fresh water which had
been the natural phenomenon. Whenever the flood comes in the river, the sand
bar gets opened automatically and flood water discharges in to the sea when
water recedes in the river, the sand bar is automatically formed which prevents

the saline water mixing with the fresh water of river. However, after

Page No. 5
Corr. sidl



construction of the above stated Fishing Harbour at the Estwary of
Thambiraparani river the sand bar was completely removed for the movement
of boat and vessels due to which the saline sea water enters in to the river Is
throughout the year causing salination of river water for the stagnated water
for the 13km length from sea to upward direction in the river. Since the salinity
happened due to harbor in the river made all the ground water in to saline
water along adjoining acquifiers which resulted in all open wells as well as bore
wells which are being used for domestic purposed and agricultural purposed of
the both sides of the river, all the drinking water sources along the sides and
around cof river become saline water. All drinking waters sources of TWAD
Board and Parichayats in Vilavancode, Killlyoor taluk have become completely
saline and unfit for drinking. The general public living in that locality demanded
the construction of a check dam in order to prevent sea water intrusion and
restore the river in the earlier condition. Several protests made by the general
public at large to that effect. In the year 2006 by forecasting these happenings,
the Chief Engineer, PWD/WRO, Madural Region, Madurai laid the condition that
one check dam across the river shall be within the distance of 1.00 km from
the Thengapattinam river mouth in upstream side of the river shall be provided
in order to avoid sea water intrusion during high tides by laying the above
condition only the PWD concurrence for land transfer for the construgtion of
Thengapattinam Fishing Harbour had been vide its Letter No. TS/ D.O.IIY/
C.9747/ 06 dated 04.07.2006. Further, it is submitted that the check dam is
proposed with crest Level of +1.00m with reference to Mean Sea Level based
on the existing stagnated water level only. The check dam will act as a
concrete artificial barrier subsequent to the removal of natural sand bar due to
the fishing harbor construction which will be preventing the back sea water
entry in to the river, and in the course of time the upstream saline water for
the length of 13.00km would be converted in to saline free fresh water which
would be used for drinking purpose and artificial recharges of saline free fresh
water could - be enhanced near the surrounding areas. The construction of

Check dam is made in the river itself within the banks and top level of crest is
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kept in the existing stagnated water level only, so there will be no additional
inundation in the river and no submergence in the adjoining places. Since the
construction of the check dam is made within the banks of river, there s no
submergence and land acquisition, so removal of tress for this construction of
this work also would not arise. There will only be downward flow of fresh water
from upward to downward. The fresh water above check dam wﬂuldqbe eco-
friendly which will be helpful for flora and fauna and since downward flow would
not be blocked it would never ever prevent any upcoming nutrients of fresh
water into the sea. The check dam barrier is only meant to restore the fresh
water which existed earlier. Further, the need of construction of Check Dam at
this place became essential due to the removal of sand bar for the construction
of fishing harbour at the estuary of river to restore the river system which
existed prior to the construction of fishing harbour. The check dam will act as
an artificial barrier for preventing the intrusion of sea saline water in to the
river and the top level of dam is kept +1.00m level and the top of the check
dam body wall would be just 10cm above the level of existing stagnated water
during high tides and 50cm above level of existing stagnated water during low
tides and allowing the smooth passage of upward river water Into the
downward to sea. There will be only the down flow of fresh water from upward
to downward. The future stagnated the fresh water above check dam would be
eco friendly which will helpful for flora and fauna and since downward flow not
blocked which would never ever prevent any upcoming nutrients of fresh water
in to the sea, the check dam barrier is only meant to restore the earlier existed
condition. Moreover, it Is the duty of the Government to protect the fresh river
water, ground water and drinking water which are essential for the |i'|f}r||'mﬁ5
in the above sald more than 48 villages and that locality. Article 21 of our
Constitution guarantees right to life to every citizen of India. In Sunif Batra v.
Delhi Administration (i), the Honourable Supreme Court of India reiterated
with the approval the above cbservations and held that the “Right to life”
included the right to lead a healthy life so as to enjoy all faculties of the human

body in their prime conditions. To lead a healthy life, pure water is the
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fundamental nne and so the government is responsible to protect the same,
Therefore, the Government has passed the said G.0.(3D) No. 26 dated
24.08.2016 in order to protect the river water, ground water and drinking
water in that locality. Further, it Is submitted that the officials have sent
appropriate replies to the applicant in respect of the construction of Check Dam
across the river. But the applicant suppressed the same and has filed this
application with unconnected reasons and concocted stories with the intention
to stop project and to use the river and its bank for the landing and berthing of
their boats and establishing Ice plants. The applicant himsell admitted his
purposes in his letters which were sent to this respondent. -

7. It is submitted that since the river bed is -3.25 meter lower than the sea water
level and so the sea water is mixed with the river water and the same become
as salty which spoils the ground water as salty which is being used for drinking
and agricultural activities by the people of the villages in and around the river
bank and the locality. Since, the public at large have been suffered due to the
salty ground water; they and several political parties started protesting to
restore the river water in its previous position. Hence, the State Government
has passed the said G.0., to construct a Check Dam with the height of
4.25meter from the bed of river up to the top of the existing stagnated water
lever during high tide period which will resist the sea water in to the ri:'Ef. Itis
reiterated that the construction of the check dam is from the bed of river up to
+1.00m with respect to MSL. After the completion of the said construction of
the said check dam, the river water flow confluences steadily with sea without
any obstruction. Therefore, the reproduction and for laying eggs and other eco
systems would not affect due to the construction the said check dam which is
800m away from the river mouth. The purpose of the check dam is to stop the
sea water which reverses in to the river and as it happens now. The intention of
the applicant is to use the river and its bank for the landing and berthing of
their boats, establishing ice plants, dockyards beyond the harbour area
illegally. Even though, the applicant clearly knows about the said fact, he

purposely suppressed the same with the intention to mistead the court and
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getting an order from this Honourable Court to stop the construction of the
check dam project which Is beneficial for more than 48 villages in that locality.
Further, it is submitted that no fisherman would be affected due to construction
of the check dam since the same Is being constructed B00 meter away from the
mouth of the river. The flow of river water also would not affect due tothe said
construction. It is submitted that the place where the check dam is being
constructed was identified by the officials of PWD after due inspection in order
to the stop the sea water intrusion into the river water and to ensure free flow
of flood discharge into the sea as stated supra. However, the applicant has
falsely submitted the facts of the sald construction of the check dam In order to
mislead the Honourable Tribunal.

Further, the said construction of the check dam would not stop the flow of
the river into the sea at any point of time even during the monsoon and food
situation. Moreover, the said check dam Is being constructed baseq- on the
demand of l;he general public who are doing agricultural activities and using the
river water as drinking water through Panchayat/TWAD. When those people are
demanding the construction of the sald check dam, this applicant is showing
false sympathy against their will. On the other hand, the Intention of the
applicant Is to use the river and its bank for the landing and berthing of their

boats. But he purposely suppressed the same.

Further, as per the Coastal Regulation Zone Notification was published in
the Gazette of India vide Number S.0. 114 (E), dated 19" February 1991 and
subsequently amendments were made as per the 5.0. 329 (E) dated 12™ April
2001 vide sub section 2 (vili) of the coastal Regulation Zone nnﬂf;aunn Is
produced below.

2. Prohibited Activities: The following activities are declared as prohibited

within the Coastal Regulation Zone namely;
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viil) land reclamation, bunding or disturbing the natural course of sea water
with similar obstructions, except those required for control of coastal erosion
and maintenance or clearing of waterways, channels and ports and for
prevention of sandbars and also except for tidal regulators, storm water drains

and structures for prevention of salinity ingress and for sweet water recharge.

Therefore, it s crystal clear that there s no environmental clearance
certificate and permission of coastal regulation required to construct the check
dam as stated above, Moreover, since there is no need to obtain envirg_nmental
clearance nErtl-ﬂ-:ate. the question of public hearing/ consultation also does not
arise. The construction of check dam is done as per the regulation 2 (viil]) of

the said Notifications.

Further it is submitted that the Draft notification of Coastal Regulation Zone,
2011 was published vide SO No:229/(E) dated 15th september2010. The CRZ
map indicating LTL, HTL and classification of variation of CRZ zones etc. was
approved on 24-10-2018 by Ministry of Environment and Forest, New Delhi.
However, the GO (3D) No: 26 Public Works (W1) department dated 24-08-
2018 for the construction of check dam was issued on 24-8-2018 which is prior
to the approval of the Coastal Zone Management Plan (CZMP) of Tamil Nadu.
Thus, the provision of CRZ notification 2011 will not apply and the prior one
should be followed. The check dam under construction Is BO0 m away from
HTL, and proposed location does not come under any CRZ zone as per the map
avalilable with the District Coastal Management plan authority. It Is emphasized
that the CRZ 2011 map was Issued on 24-10-2018 which is only after the
issuance of the GO date (24-8-2018) for the work. Hence obtaining CRZ
clearance from the authorities does not arise.

It is submitted that as per Gazette Notification of India, Extmrdlnal;f Part-11
and section 3. Sub - Section (ii) Ministry of Environment and Forests, New

Delhi 14" September 2006. The saline water preventive structure does not
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come under categories A or B of schedule (See paragraph 2 and 7) List of
Projects or activities requiring prior Environment clearance. 5ince the
Environmental clearance is not required for the structure for prevention of
salinity lnnngai activities, the related Public Consultation for the

commencement and Construction Check dam does not arise.

8. Further, it 5 submitted that the construction of check dam at Parakani would
not affect the harbor at Thengapattinam. Because, the harbor is situated on
the mouth of the river, but the check dam is being constructed 800 meter
away in the shortest way from the bar mouth of the river whereas the real path
of river from river mouth to this check dam construction place is more than
1.80 km distance. Therefore, Construction of the check dam is no way
connected to the fishing harbour. Further, as stated supra, since the check dam
is being constructed 800 meter away from the bar mouth of the men_h: would
not affect biological active. The applicant himself is taking inconsistent pleas
with the intention to misuse the river and river bank for the landing of their
boats and other purpose beyond the harbour area. In fact, all the general
public in that locality, all the political parties and social; workers made protest
against the delay of construction of the said check dam at Parakani. The said
incidents were published in the leading Tamil and English Newspaper. Several
representations and complaints were also recelved by the respondents to speed
up the construction of the sald check dam in order to protect the river water,
ground water and drinking water in the locality. It is imperative to note that
people of more than 48 villages affected due to saity river water and’ ground
water and also the public bore wells and pipes etc.,Further since the sea water
is mixing with the river water of Tamiraparani and due to intrusion of saline
water in to the Tamiraparani (Kuzhithural) river, water is not suitable for
drinking or Irrigation purpose and the same s likely to cause other

environmental issues and health hazards.
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9.

10

One B.Paulraj filed a writ petition bearing W.P{MD) No.7069 of 2019 before
the Honourable High Court of Madras Madural Bench against the principal
Secretary, Public works department and others seeking Issuance of a Writ of
Mandamus directing the respondents in the said writ (W.P(MD) No.7069 of
2019) to take immediate steps to construct a check dam in the Parakani
(Erayumanthural) Area at Vilavancode Taluk In Kannivakumar District to
obstruct the sea water intrusion between Mangadu to Thengapattinam of
Thampiraparanl  (Kuzhithurai) River based on G.0(3D) No.26, P.W[W1)
Dept/dated 24.08.2018 issued by the Department of PWD, Tamil Hnt;u within
the time frame fixed by this court. The Hon'ble Madural Bench, Madras High
Court emphasized the importance of construction of check dam and directed
the PWD officials/respondents to ensure that the construction of Check dam is
completed before the rainy season, so that there will not be any obstruction of
the work and further inconvenience to the public can be prevented. Therefore,
the construction of the check dam Is under progress and the same will be
completed within the stipulated scheduled time.

It is submitted that due to the formation of the said fishing harbour, the sand
bar completely removed due to which the entry of the saline sea water Into the
river is being happened throughout the year which caused river water into
salinity for the stagnated water for the 13Km length from sea to upward in the
river. Therefore, the general public in that localities are the aggrieved but not
this applicant. Further, it is submitted that the applicant’s association and other
fisherman are the beneficiaries of the new fishing harbour. The Government
has constructed the new fishing harbour in order to develop the livelihoods of
the fishermen. But the applicant has not appreciated the same and is
suppressing the truth before this Honourable Tribunal. The cause of death is
not due td tHeongoing construction work. It was due to the heawvy waviés in the
sea, Moreover, the check dam is being constructed B0Om aerlal distance from

the river mouth.
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During the normal season the water flows over the crest of the body wall
and pushes the sea water towards the seaward direction and confluences with
the sea. There will not be any reduction flow due to the construction since the
flow is not obstructed and moreover kuzithuralar is a perennial river water will
be flowing throughout the year. The construction of the check dam will not
result In any sand deposit in the river mouth. Generally in fishing harbour
works the river mouth should be periodically dredged and the responsibility lies
with fisheries department. -

The AVM canal is located at 770 m away the check dam and salinity
happened just because of the opening of river mouth for the construction of
fishing harbour and not by the construction of check dam. On the other hand
the steady flow water in kuzhithriyar will convert it as fresh water. The colfer
dam is temporary structure to facilitate the day to day construction activities
and to divert the water. It will be removed completely from the river once the
construction of the check dam is over. It will not alter the course of the river as
stated in the report.

The bed of the river is excavated to attain the foundation depth of the
check dam. The debris will be removed completely once the construction Is
over and river bed will be brought back to the preexisted condition .The
ultimate aim of the project Is to bring back the river saline free as it existed
before the construction of the check dam. There are no environmental

damages made to the river bed.

It is alleged by the Applicant that the boats of the fishermen cannot go
to kuzhithuraiyar if the check dam Is constructed. It is stated that fisherman
can fish with their traditional fishing using Katumaram and fishnets even in the
upstream side of the check dam rather than using steam engine boats."There is
no usual practice of fishing in the Kuzhithuraiyar river. From the above
allegation itself it is confirmed that the intention of the Applicant is to berth
their boats in the river.
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11. Further, it is submitted that one A.Sesadimai, President Association of Deep
Sea Going, Artisanal Fisherman, has already filed a writ petition H'u_r-.P (MD)
No.27380 of 2019 before the Honourable High Court of Madras Madural Bench
seeking order of Injunction for the above said construction of check dam. One
of the serlous allegations in the said writ petition Is that the petitioner and boat
owners will not be able to berth their boats in the river. Since, the Honourable
High Court did not grant any injunction in that writ petition, now the
Selvoriyan. A, Vice President of Association of Deep Sea Going, Artisanal
Fisherman filed this false and vexatious application before this Honourable
Tribunal in order to stop the construction with selfish motive. The applicant is
taking different stands in this application by stating that this respondent
violated the environment. The petitioner in the above said writ and the
applicant in this application are from the same root. As explained supra, there
is no violation by this respondent in the construction of the said check dam,
Since, It Is the duty of the Government to guarantee the right to life to every
livelihood of people under Article 21 of our Constitution, the construction of the
check dam Is highly necessary to protect the river water from salty seawater
intrusion. There is no viclation of environmental laws and also no damage has
been caused to environment and this respondent is constructing the check dam

in order to protect the environment.

The Petitioner is guilty of Forum shopping. The above application has been-filed for

collateral purposes and it is motivated.

It is relevant to point out that the Ministry of Environment and Forests by
notification dated 19.02.1991 declared that coastal stretches of seas, bays,
estuaries, creeks, rivers, backwaters, which are influenced by tidal action [in the
landward side) upto 500 metres from the High Tide Line (HTL) and the land
between the Low Tide Line and the HTL as Coastal Regulation Zone and prohibited

certain activities, 2(viii) reads thus:

“land reclamation, bunding or disturbing the natural course of sea water with

similar obstructions, except those required for control of erosion and ™
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maintenance or cleansing of waterways, channels and ports ang for ;
preventic
of sandbars and also except for tidal regulators, storm water drains and "
an

structures for prevention of salinity ingress for sweet water recharge;

Under the 1991 notification, up to 500m of high tide line Is classified as CRZ. The

present project does not fall within the same. A copy of the notification is filed

12 As submitted earlier, there is no violation of any environmental laws or no

damage has been caused to the environment. Thus, the Respondent Is not

liable for restoration or any such alleged damage.

13. It Is humbly submitted that the grounds stated in the application is Incorrect,

denied by the Respondent and is devoid of merits. This respondent has given

his reply as stated above paragraphs and the same may be considered for the

answer to the Grounds.

14, The applicant is hereby put to strict proof of all his averments in his application.

15 It is humbly submitted that, in view of the position stated above, the

application is neither maintainable In law nor on facts. The application is liable

to be dismissed with cost.

In the above circumstances I humbly pray that this Honourable Tribunal may

be pleased to dismiss the application and pass sych further or other orders as

this Honourable Tribunal may deem fit and proper in the circumstances of the

case and thus render justice.

Solemnly affirmed at Chennai on this

F

The f%ﬁ/dav of January, 2021 he having Eg&gg ;:%ii :tm WRU
Signed his name in my presence BEFORE ME

ADVOCATE, CHENNAI
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Raad;
i From the Chiel Engreer, Bian Foemo aton, Walsr Rasaguices
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IBf2017%, dated DB.12.2017.
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ADER:.

The Hon'sle Gkl Minister nas announced g e flacr of the assemily during e
1ol Wieeks Deparmends Demand on 2843048tk in order |o recharge the graynd
aler and to.direcl water fram Msid ta [l up |hg anks, H.ie planned 1 constust g
eck Dams, sub surface dykes and arlculs :IEIE pagl of RE 1000 Coore in 3 ymars
rving this year. CheckDams and sub surass thtieg wolld be cangtruciad in 75 places
& Ankais in 10 places in the Stase ata cos! offis. 353 crare,

2, Baeed on the above announcairecs of me Honblk Chief Minslar
s Chie* Enginesr, Plan Foemulation, Yaber Feacucas Deparmant, in his kller firs
vl abave, has sant a propoaal far the abeve Wark f: detaled balow: -

I, &= fan 1] a b ivar n arathipvayal in
o al nil it
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This achema anvisages numn.miun o! B Chock Dan scross Valalpar near
Mamarmthuvmya! in Essthipuram Wilage 1o Bacirayakkanur Taduk of Theci
Cialricl, The leaglh of the propased Sheok Rarm (5. 22 0 6o and neighl = 1.5m. By
malamtanting this scheme. about 14500 acres af ayacut Wil ba benefie
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irregh €% Mos, af wels. The sslimalge cosl ‘marss ol o Fe.72 40 lakh as oes
Ihe  senecule of mias lor the year 2007 - 18

“algal river near Salaithevanpatt i

| T Thar: Bistdst

itf g Check Do aciass Wapal river near
Lin Aqadipalli Taluk in Theni Cielsdel. The
i BO0dm =ad heght is 1Am Gy
lirpkmanling bk schame, abod. { #0 amres ol ayaoul will Ge Sensfled
gl 145 Mas, ol walls. Tha astdreal cogl works ol o Rs. 28500 lawn oz oer
tne  echaduls of rabes far the year "T“ 10

M%memlhu i in Bentan Viflaga
ir Uthamapalavam Taluk & Thani liat

This schama pOvSagRs |:|:-|'|.':-"'L.l:.t|:|r of & Chase Dam asoss Piltayarasthu
coai in Devasam YVillage In Liihamapafayen Talls in Theni Distncl The lenglk of
IFe arasesed Check Dam & 16.00 mane keight Is 1.5 m. By mplemenling tis
echeme, aboul 118 87 seras of ayecubailae senefibed fnrough T1 WHas.of walis
The eslimated cosl works oul 10 Bs. d800 lakh a8 per (ke achedus ol raies lor
trea year 2017 = 4E

Tals aadvaite erwisapes conslrs]
Zalitnevarpat in Valalnadhi Vila

lereglh. &f the. propased Check Da

Conatricticn ot & Bad Dam acress-Eivmichaiyar rver near Maruthansuom
affrpks Ik Th.-rj:hq|I{;Illﬂqlhuﬂdﬁ1fl-ﬂ.l'llliea In_Ambasamudram  Taluk @0
Tirurielvell Disirict

Thiz scheme srdsages l.'.m'-:ll:rl.-.l:l.iqrﬁ sl s Chack Den acmae Elirichaigar
dvnf resr Mardhsnkulam  ofitaka e Therdos  Kalidalkurchl  Village e

Ambasamudram Taluk in Trunes % iz The mngih ol the propassd Sl

Cam & 50.00m and Maight 1= 4m. plementng Ihis eoheme, abmed 235 00
acms ol ayacl Wil ba hanalited | b O Soe. of wails, The estimaled oost

werks ol 16 Be 174,00 lakhs as ger soadul= of rabss far Ehe yedr 2097 -
18

Thls scheme ervisages const - ol & Check Dam peross Chillar rhear =i
chawrsingam side of Mallue Bnicul in & u?furrl Vilage inVeerakeramputhur Taluk
in Tirareved  Distisl The langt of gropcane Cheok Dam ks 80.00m arl
leigil is 1.8m, By implemenling l:i'll-fewmm aiagut 18400 aares of ayacut wil
ba benefiled through 19 Mes. af weld. The e=timat=d cost works ool
Fiz 180720 kb a2 parlhe u-:l'rudl;'.u:-hf:ll_ll.ea fee- e year 2017 - 14,
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Carslryesi 1 ; . ;Hagmanadnl near idafl poing ol
i watareradmpudar Taluk in T inehvel

Thls soyama anvsages comstruclize olia Sk Dam giross: Hanuwmanaoh
rgar irdal ooint af CHittar reer i EurancalWilage i Waerakeralaonpugur Talbuk in
“Lratial Jistiel The kengih of the pioggikad Sheck Dam in 58.50m arel heghl
= irn. By mpemeTig. this schams, il 12620 aoms of ayaclt wil bo
keratiiee Sirough T8 Mos. of wells. The' Belirated sasl works out ¥ He.278.00
lakh as per the  schedule of rates for the yg::ir 217 = 1B,

]

1Hs schame envisages cansiruction ol a Cnets Dam acraas Hanumanach
4 Jresrsiream side of Asunthavapicall Anil 0 Surancal Wiage
eergkerglamoucyr Talik i Tiurahel © Disricl. The lgrgih of fne proposed
~vuek Dam s 56.50m and heighl B 1m. 3y irlemenling this schems, aboul
158 B gorse ol ayacul Wil B2 benafilad g 55 ks, of wealls, Tha esipE]es
ot wars Tl b 20200 kb ag aekithe peandue. ol rales for the woar
c1F = 2018
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mnalal ivar__affipke ar

mﬂ!‘!"ﬂlggg in_Kadaympailisr Talue 1]
i D AR i

i a Beg- Dam across Katlarmalahyar
Pulyancadl Village In Kacayanallur
prosasoe Gheod Dam 30.00m
@, aocal 89,35 acrae af ayaoul
gnngl ang oy 40 Has, of walls. The

Tl achame ahvikages eanstructice]
o cfitabn @t Schar@ikulam Chandal |

Taigs e - Finangdeli Diatriot. Toe langih,
ard Pralghl1s U.E!h.'m"ﬁuﬂn
wil oe hanefitad throvgh Acraniskelam

antmated sasl works oul o Fts217.00 Iakn.as par e achadusé of rates it ihaz
year 2017 = 18. t

adhi in Panakyur ¥Yillagae it

This schaire anvisages constneciian &l @ Chach Dam acoss Michalnanadhl
in Panaiyi Wiiage of Sankamnkov Taluk I, Tirureivell District. The length of lhe
cropased Check Dwm s 32800 anc-heghl i 1.8m." By mpiemeniing this
renerme. sbout 204 08 aches of ayncul wil e oerefiled through 34 nes. o wells.
The pabmwiad cast works oulfo s ‘if'-':.’-'-."""'- ac pec e schedule of abes for
the waar 2017 =18,
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rnes chems arsisagas conslructian of 5 Chock am across Lapodai ree
o AdHelvammalpueam Yilago in Kodlbatd Taok in Th sehukuct Dikdizt, The
englh of the propassd Checr DR s 36001 anc halgh! iz 9.5m. Oy
imakemanily thic schoms mm:\@m acral ol awacut wil be boralia:

targugh 20 nes, of wells. Thi sab sl woras oub o Re 8700 lakh aw par
IFes  sohadule of rtes for e yeer 20555 <2

I Senptnuatien of 3 Sheck Dam iEu:, 1] iriver in Chidamporaie et

Lt Eﬂﬂi&ammumﬂmﬂruMmemﬂmwﬂ

Wlllage i {ipa k irict

This scheme erasages construtilon of & Check Cam across ppadal tiwar
r Chidamparampaiti Vilage i Kodipast Taks in Theothucud] Dislrcl. The
gt of e praposed Check Dam j di00m gna beight g 1.5 By
imalzmanting Ihis schems, sboul 2IFE4 acres ol apdsul wil be Dersieag
Lvough B nas. ol wels. The estimated Sas! warks out lo Be 10B.00 kh A5 e
trea pehedule i rales for thg year 2057 < |8,

or Willege (i

This schame anvisagas construsion o & Casck Jam serpss Upnoslai river

in Eavalaperi Vilags In Eavipas Tas ; Thoothukue Dolnict., The feagtn of the

" Fopemad Chest Dant is A0.00m, ailde aghi is 5m. Sy implemenling hae

. B3, abaut 564.26 acres of ayacul f) 29 beasticd Siraugh 18 nes, of selis

T2 estmased sosl works oul to Rs.23300 lakh as par lhe - schadile af mbas 1or
tha wear 2017 = 48 :

wll
Taduk i

The propcaed Chack Dams aw leeqt=ad 1.5K fram the a=a and las i the
erought prone bins of the Vismbar Sub haal
BE

_ This scheme anvisapes consinction o4 Chack Dam aciss the Vembar rive:
i Vemkar Village in Vilaikulam Taky i Thootukun! Digtrics, The kzngit al e

arazieed Chack Dam bs 140.00m g leight s 1.0m with 2 nps al geour wenly oo
cher side, [ -'E-I

T -
Thiz scherme Enviiagea consiruclivp 84 Check Dam acreas the Vembar dvar
n - Paryasamipusam Wiage i Yitalhikulam Talk in

“hedlhid] District. The length of the Fosec Chack Oam s 170.00m and
Feagnlis 1.5m with 2 nos of soour ey’ B Bilher gon
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By Implemanling this gchema, the Grourd water table and walar getantial n
T8 Varbar and . Peripasamipuram Yilahe wli imiprave snd ST280 acres of
awasdl Wi ke Berefled Srough 82 ned; of aells, Sika walsr infrusion Wil bs
gmagled ang fresh wates can be stared it upsti=am of the Check Dar ard
Tharuvai sreas. The eslimaled cosl works aul 1o Re 180300 &kn as par lha
schadibe ¢! ralee fur tha year 2077 < 18,4,

Lipmlrenrm of
Imluk_In Saism

I iz schama, itis propgsed @ Eur%IrJﬂ. a Chady Oam of iength S0m and
nelght 1.50m across thé Swelha Michi in Jpstream of Kakamran Kol in
Kugamalal Vikage af Cangavalk Taluk IntSalem Dislrct | The consiruction of she
Chest Dam will reghame 174 numbers of walls by fhe way of parcoialion
taraugh which 85,53 aoas of ayacul wil b= besalled. The estimated cost woks
ol ba Re 185 /00 lakh oz per the  sohedule o mbas lor the year 20497 - 18,

vk Fiver L Hek=L X1
{ Sankar Talk in

disirict
IF: tus scheme, It I5 prapesed 1o curslrus 2 Chesk Dam of length 50m and
maight * 50m acrass the Porrdyar Flll.li't-f!] 5= MO 184 ol Emapuram Wilage In
Hagudarchavadi Blook n Sankarl Talds i Saiem dlsirisi. This consiruciian of
Uit chaatadnin wil sachargs 37 numbems of veell by the sy o pemsoiaton fhrough
which 11E.25 acras al ayacil wil b= benefilec. The estimaled casl wrrks ool o
Fw 820K laich ax per the schodudo of ralés s the yspr 2007 = 00

sha fadh: in Laddbuwag

Avi Consturction of.a Che i LIAM 3CEA5E .
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This s2neme envisages anstructirg: Sheck Jurn af length 55m ard heighl
1.50m acrass the Swelha badhi in Laddhuvsdl Vilags in Gangavslii Taluk in
Salem disirict. Tha coneinuchior of ke Sheck Dam wif rechange B3 numbars af
WEIB by lhe way of percolation throgahishicn 43,875 acres of ayacut wili be
berafted. Tha astimated cost warks o't Fe 245,00 lakh as per the  achaduls
of rales for the yes: 2017 = 18, i

VI, a HOrGEs Lralyar near Imanthurai
in arl Of:

This sshame amissges G1'l$lru':ll_'zﬂ>5‘ & Check Dam pcross Kuzhithuraiyas
nzar Erabaatburail of Vievancode Tiluk,in Kanvakumar Disticl, The length af
the proposad Chesk Dam is !ECI.DI:Iminr‘F'l- Neighl = 4,Z5m. Sy Implamrwarding this
dchame. ama waksr imtrusion wil be .nlfém_ul;llzd and thare by avesing sca vl
Inta tha fves, The Check Dam wil ac #ym grade wall far resng the bed el of
HURPUrstyar by deposl of samd in full!lr-_E.;-Tha greund waler quality 71 the neargy
areea wil be impraved. The estimated Gl works ol 1o Rs, 130000 1855 &5 per
the scheduls of rales fer the year 2017 =45
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‘Chank Dam i . 2 iy
e in Kadatadi Ta%llin Ramanathapuram Destrice

I i
This saheme envisages coreiiclln o 2 Shack Dam acrass Curadar
(Malatie) Fbver near Sevabed] vilagasls Macssdi Taick In Ramsnaihapuram
CHIFlE, “The lengih of the progosod Car g 140030m and height &= 0,80
By mplomanding this acheme, aboul 483,22 scres af ayac) wik be bereflioo
tugh 1B mos. ofwels, ‘The osHmais | works oul lo B2 335,00 [akn as par
Ike: sehedule af rabes for he yesr 201 115

K8

allanwr fank

The scheme envisages consinuchgriol an Anicul acrpes Virusuliyar river ta
‘aec Malanur tank and ather tanks - I :Kalliyavayal ilage in Tirvacanal Taluk
r Ramenathapuam Diskict . Thedodal arg? of e proposed  bedy wal is
30 i which the wair lenglh will be 25M  #nd the ssaur vent nedisn In sach s
wil be 1.Em and heighl of the wair wilbs 0 92m. Sy Implamanting this conams,
aagil 54806 acres of ayeeul wil be uih&hlnn

The falizwing provisions are mama 1Ahe sklirald
ah Conslruction al an nic wlia cre Foan sipioms
] “ormation of Flopd banks” ©

Tre escmatan cost works out 1o Ra 188.00 lak- s par k= schedide of mjes
for the waar #0717 - 18 LI

Tha schems anvisages corstrycliogiol an. Anicdl acrass Paralayar river 1o
feed Fecisralculam Tank eic h P haisLiam yilage ‘in Kamushl Taluk in
Ramanathapuram Distnct . Tha tala! Hef the Ancu! ks 53.00m and wilh tvsa

sccurvants on sither sidd and height Gf¥Re wair ic 1.05m, By imalarmarding this
sahame, Baout 377,75 aces of ayecyul iioe bacwlied,

The taliowing provisions are mads | jhe esliale
&l Construction'ofan Anies b e haan suice
Bl Emcavation of 8 gupply o e

The estmaled cost works ait o 25,268, 00l as Fer the scheduis of rates 4ar (s
AR 21T — 10 Jorg :
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&, The prascdat. od e it . Engs I s Pan Farmulayen, Wiaier Fesmicis
Laparimenl wae fprwarded b HABAMED a1 & B0t o Fis B TH, 148 lakh, (Featrising Lhe
prpancilee lowads Lumpsum Provision B¢ Feme Sdperdsan asmd Conbing=rcy
rhziges  exchdding lhe price eschiaion ges!  Sybsspuantly, NABARD has
sanolioned a gar of Hs 2787535 bk asEIDF ban dor 52 Projesls Bonsding i
seian vioe By ller second mad sbove.  E

£ Gocoedingly, BRncHon i aceorded for la Yvork of Congtoscton af 15 nos. al
Anicul Cham Dams in verious Distrcls angl? Mas. o Anlouis in Remanssiaguram
miglrcl & & SElMates sost of Re 5178148 Wk [Rupess soly one crome, sevanty egnt

iakF. fauraer ousaneg and eiphl husdred qﬁ&;umilﬂg lzari asaislanee Yo MNABARD

ursder RIOF ¥%0 far the year 2018-2075 as|dé{Elad batas -
I - e — -

SRR Tatal Estimate |

& i amaunt |
| ha. Marin nrw-u:-h | (As. In Lakha} |
| === ~— e
= 1 constiaadion of a Ghesi Dam goros Wil yor 74 7300 |-
| rmad Masaragnuyayal in B Fam wllage |

r. Biadinayakicanus Tahik of i Dl I
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| | Pllgysmathy odel in Devarem Vilage af
| WUihamapatayam Taks n Th(fRistdz |
S — 15 RAE: S
o |
3 Construcion of @ Bed . Dam  acoss 1728030 |

| Elurnichalyar river  f@ar] anitasalam |
offtake In  TherkiuKalicalagizhi Yilgae in
Ambasamuteam Taluk in T'n'u_r't?hli Dlrict |

r E— LT L
4 | Consruclion of @ Gheck Da~.Acrass Chrar 1788518
Avar &1 DewnEraam okde adr Aaigul n

aram villape in Vesrskarg@mputhur Takas
7 Tinaneheali DiEseric

Canstudion of 3 ChediFDam  acTss 244.E000

i | Harumenadhi near infall paks of Chillar ree:
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. e e P
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| rimr 0 Gavalaperi Vilape i Eovlpaill Taie

i bin Thoothukedi Distric, g
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fiver Lo fead  Peripmaikdlam. Tard els in
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Szmanathaguram Districl !

Ly oy L E AT =
Dwwepll Tasol | S1TE 14,000

% Tha expandiurs sanclioned In pare-fakcve shal be debsisd o fhe follcening
Papd of aceount apanad under Damand Mo i 01

TATDE ~0]- zapdkal authay on Minor Irrq.nll:nl 11 Samasa Waler Siae's
Expendilure - B Corstnaction of Cheay Dam and Ancule across al
Rve- Basirs of Tamil Nadu with NABSRD Lear 16 Maar Wors ™

(L0 4702 0010 0 1505)

o Tne proun: sanclloned nopara 3 atcye wlil b2 met from he axietng Budgs
presisan A018-2014,

2. Tles arder s5ues with i concumenss ':|T Ihe Finargs Ceparimenl vide iis LD
NE.alhdd) W=D B, dated 3,08 2018

(BY ORDER OF THE GOVERNOR)
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{Ti he pahlzshed in the Gazetie of dia, Extracolicacy, Pan-10, Sactian 3, Sub-sactican (i) of doted
the & Jarcary, 2011

COASTAL REGLILATION SOME MOTIFICATION
MINISTEY OF ENVIEONMENT AMD FORESTS
iDepamment of Ervirnnmend, Porests and Wildlife)

A0NER- WHEREAS a deaft notifiesiics wrder sub-secticn (1] of secticn and clzase (V) of sub-
sertion |20 of section 3 of the Exvironment (Proteciion) Acl, 1986 was tsseed inviting ohjecticas and
sugpesiions For he dectaration of comsinl stretches as Cozstal Regulation Zone and impesing
pesleicbiang an indussries, opermtiors and processes in te CRZ was published vide 5,0,Me 2201 (),
dated 15* Septemmber, 2010.;

ANT WIEREAS, vopics ol tbe sid Guedie were mode asnilable to the mubliz oo 157
Supleiehsa, 20 ;

AMIY WHEREAY, the suggestions and chjecbons received from the public have bacn
corgidersd by the Centmal Governmenl.;

Now, therefore, in exercise of the powers comlierred by sb-seetion (1) and clase (v) of
sub-sective {2} of section 3 of the Bovironmens (Projecrion) Ack, 1986 (29 of | 586}, the Ceniml
droreenament, with a view to ensare lvelihood security 1o the Geher commuesiics and other lecal
comnmurilies, living in the coastal areas, 1o congerve and protect coastal siresches, s uniguo
etwviiomment and its maring area and w0 promese developrment through seslairable manrer hissd on
soiemific priniples taking isfe aceouni the dangers of nahwal hoands in the coastal areas, sen level
riae cue to glahal warming, does  hersby, declare tho coastal sirvtches of the couitry gl (B
water arez upio ils  torrilorial waler limdl, excluding  the alinds of Andaman and Wicohar and
Lakshgdwaep amed the marine e sormounding these islands uplo its lomitorial limol, s Coastal
Regulaticon Zooe (hereimafler reborred o s e CHE) and sesdrics the setting ap omd expansion of
acy industry, exralioes of processes and parafactres or handling or sorage or dispesal el
haznrcdous  sohstances  as specified in the 1lacarduue Sobstavces (Handling, Manapement ond
Transbaomulary Movamnent) Riales, 209 in the nforesaid CRZ.: and

I cnirvisng o powers also conferred hy elacae {d) ond sob role (3 of rule 5 of Eoviroemen)
(Protection) Act, 1986 and in supersessicn of e nolilicsion of the Governvesd of ledin in the
Ministzy of Environment and Forests, number 3,011 14(E], dmed the 19" Febnaary, 1591 except as
respects things dome or omitted 1o be done buelore sach supercession, the Cenfral Gevermment
Berehy declares the following areas as CRE and imposes with effect from e date of ihe
perlifecation the following restrictions on the seiking w2 expansion of ldusine, ppersfions o
process il the like in the CRS,-

{1} the land wren from High Tide Ling (heovicafler reliorned fooag the HTL) 0 500mia an the
landwand side slong the ses oo,

(i) CRZ shall apply 1o the lawd sres botwesa HIUL to 100 mes or widih of the cresk
whicheser is fess on the londward side aloog the tidal infuenood waler bodics 1Bal ars
pomnected o lbe s oand U distacsa: uplo which developoeens aloeg  soch tidal
illsecre] witer boslics ie to e regolnted shall ke gevemned by the distance upto which
the ridal effects are experienced which shall be debamined based oo aalingy coneentration
of § parte per Wousamd (ppl) mersured during the dries period of the year and distincy
upen which fidal effects are experierced shall be clearly idestified fod demarcared
pezerlingly in the Coastal Zone Management Flens thereinafter referred in as the CZMEPs).
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Explagation.- For the puposes of this sub-pampraph the exprossion isdal infhaemeed waler
bodies means the water bodies influensad by tidal effects from sea in the hays, estunriss,
Hvers, crecks, backwatars, Ingoons, ponds concecied vo the sea or epeeks sl the [ike,

[iiil ibe land area falling bebween ithe hazard line and 500mis rem HTL oo the
landward side, in case of seafronl and betwess the hezard live and [00mis line @ @se of
il influeneed water hoady the waornd “hozard ling® demotes thy line demarcaled By Binisry
of Ervicnment and Forests (imvicafler celeonet i 6 the MoFEF} through e Sunvey of
Idia (loercumadter gefaimed o pa the Sal) nking iren sccount tides, waver, sta level mss axl
shioreline changes.

{ivilaind s betwesn HTIL oo Low Tide Lioe (heremalber meliomed e s the LTL) shich
will he permed as the mieridal eooe.

{v} ihe warer and the bed aren between the LTL 1o ke termiocial waner loalt {12 M) in cese of
sz aml the wiser and ke bed ssen hetween LTL af the bank 1o the LTL an the opposile side
nf thex bank, of tidal mfloemced water bodies.

2 Far ibe pamposes of this potificotion, te HTL means the line on the laod wpio which the
ighest weter line resches darimg the spritg tide asd shall be demarcated unifoemly in all pars of
the coantry by the demarcating mubority(s] so anthorized by the MoEF in secordanes with the
gererz] gaidelines issued ab Anpexure-1. HTL shall be demarcated within one year from (e date af
dnsne of (s ponificadion,

p Prohibdied aciivilies wilkin CRE,- The follewing are declared as prohibiled activibes
w il fle CRE -

{33 Selting up ol new indusirics and expansian of existing indusiries excepl,-
{a) theae directhy related to waterfroot or dimecily neading loosshoo: Beilites;
fxplanation: The expression “forehore faciliiles” means those notivities permissibie under
thig nafificatson nnd they reguire watecfranl fic their operations asch as ports aind hedlsara,
jerfies, quays, wharves, eroston coetral messares, breakwaters, pipelines, lighthouses,
pavipniional safely facilities, coastal police sations and 1he kke.;

(b projects of Department of Atomio Energy;

{e] foziliies for generating power by non-convenisonal cnergy sources el satling up of
desalication planls in e arcus ool clissilial s CRE-IG hosed on an impact assessment
sighy inchsding social impacis ;

Sl dieecbopanei of green field Adpan nlresdy pemitied caly at Band Mombai;

4 mecomslrucipan, repair worka of dwelling units of local commumitses incloding febers i
ncoerinnee with local bown and couniry plazming regulatime:

{ii) manufncture ar handling cdl storage o disposal of hazsedois pedbatnnes as apecifiad in e

it ficarion of Ministry of Environment ond Forests, Mo, 5.0059% (B}, dated the I-l!-ﬂ'| Faly

1565, 3.0.NoS66(E), datad the 271 Moveaber, 1989 and GER 1037 (L), doted the s
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Db  198% except,-

{a) rransfer of hagardous subsinneces from ships fo porls termanals amd relnede and e
veTEa:

{} facikibes for receipt and stomage of petroleumn prodoces and liquefied patural gos =
gpecafied in Ammevgre-ll appended o ihis oolification  and  [acilities © loc
regnsification of Liquefied Matural Gae (bereicafler refemed o a6 the THG) in the aress
mal clusilicd as CHE- i cubisct b implememotion of safety reyuladions incholiog
gaidelines isszed by the Ol Indusicy Salily Diractorate in the Ministry of Paraleu and
Watural e sl guidiclizes woed by MoFF ond subject to further temms and conditicos
firar implemeneating of amelinrative mnd reslocive measangs innelaizon W cnvmoninent &
may be stipulaied by in MuEF,

Provided that focildties for receipl aod sborage ol Geetilizers sl oow enetesals
requinal [or  manulfscture of fenilsmers like ammonia, phospharic ocid,  sulphur,
sulphiaric acid, nitric acid and the like, shall be permiticd within the =il 2one o the
aress nol Slassilicd as CRE-1G),

(iiiy Setting up and expansion of fsh processng nita selading warshousing exeept holchery
aml atesal fah dryimg in perenitbed aress:

{iv) Land reclamation, bunding or disturbing the najuesl course of sesvnter sxcept these -

{a) roguired lor solimg up, conEtretioin o madernizarion or expansion af foreshore
frcilfties like porw, herboars, jetties, wharves, quays. slipwass, bridmes, sealink, road oo
stills, and such as mean! bGor delies and securily parpose and  for ather faeilifies
that are csecittal for activites pewissihle under the motification;

(b} measures for  control of erosicn, based oo sagnlidic indwling Esviranmenes| Impact

Agavaspei (heretrafier refierred o ns the ELA) studies
{c) mamnienance or clearing of weterways channels and poos, Basal on BLA stides;

) messures (o prevent sand bars, insmallation of Bdsl regulators, laymg of sorm waka i
or for stctures for prevention of salinity logress asd freshacater recharge based o
carriad out by any agency 10 he speoified by MoEF.

(V) Seming wp and expansion of units or mechanism for disposal of wastes and efflluents exied
Tazil flies requined for,-

(n) discharging ireated cffoemls iobo e waler couss with approval under the Warer
(Prevention and Cootrol of Polhiian) Act, 1994 (6 of F974);

(k] seorm water drains and ancillary stnecbores for pumping

() trearment of waste and effluents arising Fom hetels, boach mesecls aod b aciianee:
locbel in CRE anss ol than CHEZ-1 o dispresal of treated wostes and effluents;

(il Discharge of wmireated waste aml clluens Gons dndusities, eties or fewus and other
brinman seitleimenra, The eoicernesd mihonties shall implement schemes Sor phasiog
ool emisting discharge of this mature, if any, within & tme poriod ool cxcecding fwo yepss
fronts The date of seoe of this notificasicn,

{vii] Dumpiog of @ty or own wastes méloding constnaecion debs, iedusirial salid wasies, fiy
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ash for thes purpose of kand Fflling amd the like and ibe coneemed autharity shall implernece
suheniz for phasing oo any existing proctice, if any, shall be phased out wilkin & pedod
af cees year from date of commereement of this sotificion.

PMizbe-Thez MoTT will issos o sepamle instroction o the State Governments and Unbon terivary
Admmigralion in respect of prepaention of Action Plams and their implementalion g3 alza
mositeding including the time schedule Barcal’, in reepes of pasas (), [vi) and (vit).

(viid) Parl saxl healsosar progects in high erndme sireiches of the coast, caeepl Eoae projaers
slossified 2= strateygic and defeoee colaicl i eons of Bl podificatson, 2006 decsified by
FGEF kgl an scieintific shadies and in ennsollaban with the State Govermument aF e Lliion
territnry Admimistration.

(ix} Heclapnatios for commercial purposss such as shopping aml bousisg comples, horcls
anil enteriainment activalics.

() Miming of sand, rocks and other sub-simala malerials excepi.-

(a)lhose rare minerals nol available oolside be CRE ares,
() explurztion and eaploitation of Ol apd WNararal (ias,

{xi] Traw] of groumdweter and constnaction relabed (bereto, within 200me of HTL; exceps the
follewing:-

(&) in the anzas which ar; inksbited by the Ieenl comaminities and anly for theiz ase.

() En the sren betwesn 2W0mts-300mes zone the draw] ol groundwatss shall be
permitted ooly when dooe meally  thiough  crdinery wells for dricking., boaticolicre,
aprcainire and fisheries and where no ather soarce of waler s available,

M -Hesirictions for such draw] moy he mposed by the Aathosty desigmilal by Oe: Slale
Ciovernment and Unicn terrvitory Admisdeation in the arens affectsd by sen water
inmasine

(xi) Canstneetion activiies in CRZ-1 exespe those apecified in para 8 of this notificalion,

{xiid} Dressng ar alteripg the sand dures, hills, mabaral festures  inchuling linadscepo
changes for heaatification, recreation aod otber sech purpose

{xiv) Facilittas required for patrolbing and vigilacee acliviti ol maineeosstnl police saricns.

4 Begnlwtion of permissshle activities in CRE ams- The Gllowing eabrics ahall he
reulated exeept thoss profubilad in pard 2 skine-

{i¥a) cleamance shall be piven far any aciivily within dhe CRZ omly if it regoires
walerfat fand foreshore Gacilibies;
{} fior thase projects which are Listed under this metafeation and also stimct ELA nosifieation,

A |5 0h 1533 [H].. dared the |.-‘-|-.I|.I E-;ﬂ:mb-er. 61, Fr osuch projecis clearaece uider
E1A mobfeation omly shall be requiced subjeci 1o being recommended by the concerned
Simte or Union territory Cossinl Zocs Manogement Assthoity (hervinafier refered 1o 24 the
CZAAY

(=) Houaing schemes im CRE o5 specified in pampgraph B of ths notificationg
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(d) Canstnaction mvedving mare than 20,0015 mis buil-up ares in CRZ-I skall be consxlend in
pecardimes with ELA notification, 2006 and in case of prajects less than 20,000¢q mis il-ap
aren shall be spproved by the concerned Staté or Undon termitory Plamning autharilics in
gecordsnee with this notification after chrining recommenditions o the coneemed CZMA
and prior recommendations of the concer CZMA shall be essential for considerig the greod
of environmental clearance under ELA soti fleation, 2306 ar grant of approval by the relevant
planming aulbonly.

{e] MuoEF may under a specific ar geersl arder specify projects which recuirs priar pablic
henring of project aflmsl peaple.

{0 vomstrurtion sl opention for ports and herlxoar, jetties, wharves, quays, slipways, ship
consraction vands, breakwsfies, groynes, erdion comtrol messecs;

(it} the fallnwing activites shall vapire cleannce from MoEF, paesdyi-

(4} Uhase petrities niot listed in (ke ELA oo fleari ey 2001

ih) construction aciivilies relming o projects of Depariowess of Atomic Energy ar Delince
requirements for which foruaheee facilities are essential such as, slipways, jeilies, wharves,
quavs; except for clgssified operational component of defeice projects. Ressdential buiklings,
affice buildings, hospital complexes, worksbons of strategic and defimos prajesis in terms af
ELA nalilialson, 2006

() cesstruetion, operation. of Bghibouses;

(d] laying of pipeling, comveying systems, irmsmissan lin;

{e) cxplosation and extraction of il and nefurnl gas and all associaled activilies and ficilities
aren;

¢01 Farcahore requairing facilities for tramsport of 1w materials, Gcilities for intake of coaling
werier and quifall for dischisne of rrened wostewater ar ooolimg weler from thermal poracer
plaris, MoEF pey specify for category of projocts soch 8 2 {f), (g) and (k) of para 4,

feh Mining of rare minezals as listed by e Depeoment of Atomic Enaps;

{n} Tacilities lor prkeatiog power by noeconventional cocrpy resowrces, desalmaticn plants and
wefther rdnrs;

(i3 Dieenalitive: asd reconstraction of {a) buildings ol arehsecdogical and historical impeetance, (i)
beritape buildings and buildings under public use which means buildings such as far the
prarpases of worship, education, medical care and cultursl sctivities;

4.2 Procedure for clearance of permissible actvites- All projects asiracting thas nobifcation
ahall ke eomsldered for CRE clearares a3 per ihe following procedure, namely:-

{ib The projest proposents skall spply with the following documents seeking prior clezmnes
umder CRE notificstion 0 the concerned Stabe ar the LUsdon terricory Coastal Zang

Miuanageneit Authority.-

(2} Fomn-1 (Annexure-1% of the notifGeatioo);

(b Kapid ElA Report mcludimg  marice and temestmial compoment Greept frue
comstruction projeets listed under 4{c) and (d)

() Comprelwmsive ElA with curmlative studics lor projects i thee sireiches claossbed a: low
and pedinm eroding by MoEF based on seientific sudies and in consuliation with the Saes
CGinwernments s Llnice temizary Adminisration:

i) Dasster Monngement Report, Risk Aszeagmeni Report and Mamagemenl

() CRZ map indicating HTL and LTL demarcated by one of the sathorized agecy (as
irelicated i parn 2) in 14000 suale;

() Praject layout superimposed o the ohove map indicabed 8 [5) above
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(g} The CREL map sarmally covering Thm radius arvumd b progest albe

) The CRZ map indicating be CRZ, 10, Il sod IV nrens including other notified
pooloipically seraitive areass

[i1 Mo Objection Cerificate from (ke coscerned Sare Pollution Cootrol Basnds ar Ursin
semivary Polbation Conbrd Comemitiess for the poojects mvedving discharge of effluenis,
anlid wostes, sewnage and Lbe like.)

(i1 Thy coecernal CZMA shall examine the zbove docmenis o accondance wilk e
approved CEZMT and in complizmcs with CRZ netifiearion ond rake recommwsdatives within
a pericd ol ainty days from date of recespt of compluele 2pplication,-

(o} MnEF or S Exvinounenlal lvgact Asssssment Moxthocity (hemvinallvr efearad tens e
BELAA} a5 the case mimy he far the project allmcling ELA notileation, JHiG;

ih) MoEF for the projects sol covered in che FIA notification, 2006 bul atiracting pars 441} of
the CHE sodifleation;

(i MoBF or SEIAA shall consskr sch peejects for clesance based oo Ui
mepomemelations of the concemed CEMA withn o period of sizty days.

(vil The clharaeee seeorded to the projects under the CRE patificaiion shall ke walid for the
pericd of five vears from the date of izvue of the cleamnes for commencement of constrktion
and aperalin,

(w1 For Posl glessanee monanring - () it shall be mandslory Bor the piojest propenent 1o
subenit holf-yeardy vomplisnes repurds o respeet of the sripulated terms and - conditicos of
the ensinepnental clenmamee in Fard snd  sofl copies o e repulabory  auarits)
eroverned, on 1™ Tame and 31 Doceisher of ench calendar year and all such complisoo:
Tepuerts submiited by the project proponent skall be published in pubdic doenzin and Hs
copies shall be wven bo any peen o applicatsan 1o the concerned CEMA.

{h the compliance report shall also he disployed on the website of Ow omkzoned
repulsory autharity.

(v} To malnain imnsparency in the working of be CEMAs i shall be the respansdhility of the
CZMA o creste o dodicared weheiie nnd post the agemda, minutes, dieczicna taken,
clearnee Jeters, viclations, sction taken on the viclations amd coum maiters including the
{Oirders of the Honbie Court a3 alea the approved CZMEPs of e respective Blale Goreemimen
ar Linlow veritary.

£ Poypasation of Coasinl Fome Managemend [lans.

{1y The MuEF way obanin the CFMPs preparad through the mespuoctive SEabs Cronsesminst or
Undan territnry:

4y e CAMPs may be prepared by the cosslal Stale Govemens o Uniom perrileey by
engaging reputed mml caperienesd scientific instittion(s) or the apencies imchnding the
Yananal Cenire for Sustmimble Cosstal Mamgeires  (hereinnfier referred o as ke
WCECM) of MoEF and in consultation with the concerned stakebalders;

()T hazard line shall be mapped by MoEF through Sal afl along the coastline af the
comiry ani the hazard line shall he demarcabed taking ime accownt, tide, woves, sea Level




frae apel shorelms chanees,

{ivIFor the purpose of depictmg the Booding due 1o tdes, waves and 5en level rise in the nexl
fifty amd humdred years, the comtour mapping of the cossiline shall be camed oat al i fm
inberval sormally upto Tem from HTL oo fhe landward side, sad the sharelice changes
chall e demarcated based on historical data by comparing the previous salellile imageries
with ke regent astellite iragerios:

(%] Mapping of the hazd lme shall he camied cul in 1:25,11i0 scale far macne level plonning
and 1: 10,000 seale ar cadastral scale foe wicra level mapping and the hamard bne sball be
jaken imin considerstive while preparing the lamd use ples of the coastal aneas,

{iiThe cossinl Siates and Upson Territory will prepare within a period of twenty four
months Goan the dme of ismee his polilieation, dmft CZMPs in 125,000 scole map
ikmiifeing nnd classifying lhe CHY arem within the napadtive temsaries in accordsea:
with the guidclines given in Anpexure-l of the notification, which lipwnlve prahlic
consahiaiogg

{viiy The drafi CZMPs shall be submitled by the State Government or Laioo territory to e
comeernsd CEAMA for appraisal, ineluding appropriate comsultarions, and recommimdatics in
sccordance with the procedurss) kaid dowr in the Enviranment (Proteclica) Act, 1985,

{vilf) The Stabe Covernment or Union territory CZMA shall submit the droft CEMPs o
MoEF alongwith its recommendstions on the CZMP within & peried of s5x meeths aller
{rarporating the suggestions and objections revgived from the stakehoklers,

{ix)MaEF shall thereafler commider ond approve the CEMPs within o pericd of faur
momihs e ihe dite of receipt of e CERMPg complete inall respecis;

{x3 Al developmenial activities bisted in this uotification shafl be nopulated Iy rhe Stole
Ciowernment, Union Temi#ory Administmbon, twe  local sutherdty or the  cmrcried
CFMA  wilkin (he framework of sach approved C#MPs as the case mny he in
accanance with provisions of ik neeificoion;

{xi) The CZMPs shall not nonrally be revised hefare 2 peried of five years afler which, the
concerned State Gowernment ar the Urdan lerritory may consider undertaking revision af the
maps Fallowing the sbove procedune;

{xii] The CEMPa already approved under CRZ ratification, 1991 skall be valid For a perad
af rventy four months umless the aforesaid period is eniended by MoEF by a specific
natification sulsjeet 1o swch terme and conditions &s may be specified therein.

0. Friforcement of the CRY, potifeatson, 2001-

{a) For the purpost of inplementatiom and enforcement of the provissons this notifisrion md

liarwee: with conditioes stipalsicd theraunder, the powers wlher anginal er delegaied

are awvailable wmder Envirenesrs {Proteclion) Act, 1980 with the MoEF,  Siale
Ceaverrenenl of the Union berritory Adhmivdstzaton MCZMA and SCLM AS;

(h) The campasition, tenure and mandate of NCZMA and State Govermment or ke Union
errilory CZMAs have alresdy been nedfied by MoEF in terms of Ordess of Hon'be
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Supreme Courl m Wil Pelition $54 of [593;

{e1 the Sate Grovermment or the Undon tersitory CFMAs shall prinsrily be remponsible for
enforcing and monitoring of 1his necifization and o assst an this task, 1Be Slale
Convemumnesn and the Umion eeeritary shall somatitule disidel bevel Commictees under the
Chaimmanship of the Desider Mapistrane concerned contaizing atleast three représcoiatives
af koeal traditiomal crastal comrrranibies ineluding from fisherfolk

(1) The dwellimg unita of 1he teaditional ennsml cormmundties including fsherliolk, mtals a:
wrt periizasible urder the provisions of the CRE potification, 1991, bul wheeh have g
cihinined formal approval frum consered authoclis isder the aforesaid notfication shall
B coemideral by (ke respective (Tnion berritory CEMAs and the dwelling unils ahell B
mepularized subject to the Eolbowing comdilion, wan:ly-

(i) these are oot used for any commencial aciivily
(i) (hese are nod sobd or trasafered 1o pon-traddiomal coastal commeily.

7. Classiliaron of the CRE ~ For the purpase of conserving and protecting (e coastal sres and
marine wilers, the CRE area shall be clasifsd as lollows, namely:-

0 CRE-L

A The arens that aro coologscally senaitive aed the geesnarphishogical features which play a
ek in 1B msdmiaieing the inbegricy nf the coast,-

(u) Mlangroves, mocise nengrovs arga I wone than 10 sg mes, 2 baffer of Slaniems
along the manproves shall ke provided;

(b} Carals and coral rocls and associnicd Beodiversing

) Hanw] Dniiies,

() Mudflats which are beologivally agiivs

(e} Madiceal parks, marine parks, sancluaries, reserve forusts, wikllil: Eabsiafe gl aiher
protected areas under lhe provizions of Wild Life (Protection) Ao, 1972 iﬁi! af
1672}, the Forest (Corservation) Act, 1980 (69 of 1980) or Envinoamen | Proteciion)
Ao, 15986 (28 of 1986); meluding Blosphee Reserves;

i i Salt Marshes;

(gl Tumtle nesting grounsds,

iI:] Horse shine crahs habatais

(L} Sea grass hods;

(1) Nesring groands of binds;

(k1 Areas ar struclures ol arclacolapical impeetance imd herimge sies.

H. The area between Low Tide Line amd High Tide Ling;
1) CRE -1~
The aress that bave been developal spie ar ke o the shorelne.
Eaplananion- For the porposes of the expoessson “deveoped aicn” e referred 10 o thi 2ren
within b existing mumicipal lmils or in ocher existing legally desigrated urban an:ss

whigh are suhsiantinlly bailtasp and bas been provided with deatnage and apgrozch roeds
imdl ather inlkasiuciueal facilitles, ssch as water supply and sewernge mains,
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fiitp CRE-INL,-

Areas thar are relavively undisiurbed and those do nol belong to either CRE-1 or 11 which
includs coastal zone o the ml aess (developed and andeveloped) and also arer within
miedspal limia or = other legally designarsd arben aress, which are nol subhstmntally beilr

up.
dav 1 CRE-TE -
A the water area Fom lbe Lowe Tide Lice oo bwelve ozl ool on the segaand zide;

#. duall inclode the water aren of the tidal infloenced water body from the moulh of the
walet body al the sm wpie the milucnes of tide which b messaned & five para per
thinexaend during the driest senson of the year.

(¥ Arcag papainng special consilemtion Kr he purpose of protecing the cnrtical conshal
environment and difficulties faced by local commumities, -

A () CRE area falling within musdcipnl Hmiis of Greater Mambai;
(i1} the CRE areas of Kenla inchuling the backwalers and backwaler iskhrds,
(iidy TRE arcas ol Goa

H. Critically Vahnerable Coastal Areas (CVEA) such as Sunderbans region of Wesl Bemeal
and viher ceolegically sensitive socs identiliced soumder Envinonment (Frofection] Act,
1768 ared mannged with the involeement of coastal comnmanities includmg fishertolk.

¥, Mo for regalimion of sctivities perniasilsle ander thia notfisarion, -

(i] The development or constroction activibes in different categories of CRE shall be
regulated by the comcemed CZMA in secontanes with the following norms, nemely=-

Bote: - The word existing wie henssalier in reaion 1o exmience of various feafures or exlaiencs
af regularisation or nonms shall mean existence of these features or regularisation ar corms
asan 192109 whersin CHE podifieaiicn, was notified,

[. CRZ-],-
(L) o pew constnsction shall be penmiited in CRZ-1 excepl.-

{a] projects relating to Department of Adomic Erorgy;

1) pipeling, conveying symems inchidinp renamission lines;

{c] facilities that are essential for activibes permissible under CRE-I;

{i) installation of westher e loe monitoring of cyclones mevement and pradicticn by
Indieom M etenrodogical Depanment;

fel comstructicsn of trms harbour sca lick and withoul alfecting the ddal Dow of water,
betwsnzny LTT. sl HT1.

i) development of green Geld airport already approved at only Mavi Mumbed;

{ii] Areas between LTL and HTL which are pol ecologically sensitive, mecessary saliety
messures will be imcorporated while permiiting the fallowing, namely:-
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(n) explomtion and evtraciion of calural gas;

(bl comatrueion  of dispensaries, scheols, public  mminshelier, eoemmunity  lodlets,
bridges, roads, jeltios, waler sipply, dmirage, sewerage which are requirad b
inlilional  inhehianes  living  within the  bosphers  rewerves  afier  olsaming
appraval from concerned CZM A,

(6} oovessary salely mensure sall be incorporabed whale  permintiig  sich
develnpmendal activities in e arca Tallmg e hazand 2o

(d) st harvesting by golee cvapormion nf sezwacer;

() dlesalinntion planks;

() storage of noo-barardous cengo such f cdibe pal, fermilizers and food grain withio
il posts;

(] ennszraction of trans harbour sca links, noads on siles or pallars withoe® affecticg the
il Dow al waler,

[L CRE-IL,-

{iy buildinga shell be permited cnly oo the laodwand e of the exisiing road, or on the
lemdwand side of existing sighorl2ad snacines;

{il) bulklings permitied on the landward side of 1he oeisting s progesed reads o existing
authprized structures shall be sobjess 1o the existing lecal ftown and couniry plesming
repulatiens ircbading the “existing” cooms of Floor Space ladex or Floar Area Rrtic:
Privvided that no pennissivn [ cessrasicn of buildings shall be given oo landward sy
ol e rasds wihbeh ane consenacted on the ssaward side ol an sxisting cesd;

{ill} reconsmuction of awthorized builling w ke potiiied sobject with dthe existing Flaor
Space Indux ar Floar Arca Batic Moremd and withoue chenge in present use;

Liv) foeziliries for receipt and storegs of porolean peslucie snd liquefied nemoral gos 25
specified i Anpeaure-ll appedad tachis necification and fcilities for rgssification ol
Ligquefied Mutursl Gos sohject to the conditices s centioned o sib-pamgraph i) of
nameraph 3,

(v} clemalinntion plants and nssociated fawiliies:

[vil smorage of pon-bazankous carpn, such as edible oil, fertilowers asd fod grm o
mrarliflead partss

[vil] Tacilities for geoersting power by mon-comventiomal power sources acd sssocined
Tacilrmies;

1, CRE-10,-

A, A upro 2Hts from HTL oo the landward side i ocase of seafious sod 1R
lang tidal influenced water bodies ar width ol il cresk whichever is less is t0 be earmasked
m Mo Duvclopmenl Somes {RIE)Y,-

{13 the MOE shall mt b appdicatske in such nrea falling within any nedifed poet liodls:

(il Mo construction  shall be  permited  within NDE excepl for  oepaicn or
mecansinstion of existing ashorized strociue nod excealing eimsliog Floor Space Tndex,
emisting plinth area and existicg deisay aod for permissihle activities under the retificativn
including fellitkes essentinl for sctivities; Constroctionfrecostnaction of dwelling ands of
ireditiomal coastal communilies ineleding fisherfolk mey be permatted between 100 and 200
itrelrea froim the HTLL alomg the seafrem in acoordance with a comprehensive plan prepared
by the State Govemment or ke Union jerstory in eonsehiation with the tradilicmall coastal
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coenmumities inchading fisherfolk and ipeccpoontiog the necessary disaeler manggemem
provisson, sanietion and recommended by the conoerned Staie or the Union iemitory CEMA
i MOZEMA for mpproval by MaoEF;

[iish however, the following sctivitie may be permitied in HWDE -

¢a) npricaliore, horiculture, gardens, pasmare, parks, play ek, and foresiry;

v} projecs relaling o Deapastment of Atome: Enengy

{c] iy of pare prinerals;

[ sl manufacture oo sewner;

fo) Fecilitics for receipt and stocaps of petraleum products asd Hguefied raboral e s
apecified in Anmenarc-1L;

if} facilitics for regasification of ligecfied natoral gas subject 1o conditions  as
raentioned in subparsgrapls (1) of poragromh 2,

(@) focilftics for generating power by noa s entional enengy souces,

(1) Foreshare facilities for desalination plaots and asssciatad facilizies;

(1} wmther mdirs;

(i} cometuctian  of dispensaries, schools, poblic i sheher, commumily  Loileis,
bridges, rosds, provision of [cilitice for water supply, draieage, sCeernge,
crematoria, cemeteries and  electric  subesiation which are required for lbe ool
irtahbitants may be permitted on a cess to case basis by CEMAS

{k) constnaction of units or auiliary thersto for domestic sewage, ireatmim arel
disposal with the pebor approval of the concerned Pollution Conlrod Heard or
Cnraniines

1 focilities requircd Gor loenl fishing communilics seh as fish drying yands, auction halls,
ool iy yords, tradianal bos bulling yands, fce plant, we crushing units, Esh
curirg facifides and b like;

iml devedipuect of presn field airpod alieady pesmitosd anly 2l Mavi Mumbal.

A Aorea bebvogun 2000005 ip $0dns,.
Ihe Following activitics shall be permissidle in (B¢ above oreas;

(il developmest of vacont plat in desigraicd arss for - comstruction o hoiels ar beach
resaris for tourists or vigiiors subsect o (he conditions as specified in the guidelines
ol Anvezie-l11;

(i} fcilities for receipt and siormge af petroleun products and liquefied eahueral paa w
gpenificd i Annexure-Tl;

(lily focilities for regasiBeation of liquefed naural pas subject o coodilxong o
mecticoeal in sdb-pargraph (i) of paompraph 3;

{iv) siormpe of pondezardous catgn soch as, odible cdl, femilizers, food graic W
notified ports;

{vh Bonhove facilities for desalination planes ond associated facilitics;

Jwi) facilities for gomoraling pewer hy non-conyvunliongl @nengy spamces;

Jviil comstruction oF recomstruction of dwelling unite so lomg il i within the ambil of
traditicnal rights and cumiomary uses soch as cxisling fishing villages md goalhans.
Duilding permitssion for such construction ar recanseroction will be subjest ta bocal tawn
and coumiry plansing rubes wilk averall height of construction not exceeding Smis wilh Two
floars (granomil = o foer);

[viidd Constnaction of publc main shelters, commumity foslets, water supply dracags,
sewernge, toads and beidges by CEMA whoe may also permil constnaction of
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schools and dispessasies for bocal inkabizends of the area for those panctayals, 1he majar
purt of which falls within CRZ il no other sscs ls svallehle for comstrection af sach
facililies;
(i) reconsinuction of alteration of exdsting aulboriaed bulldieg subgect to sub-paragmph
(wid), [wiiz);
(%} development of gresn fGedd airporl already permivied anly at Movi Mumbai.

(D I CRE-TV areas, -

Tl aetnddries impegning on the seand tidal influceed wares bodies will be regaloted excepl
for radisiooal Gshing ol rellod perivizies wedemakoan by local commuediies as bollows:-

(nybio untremed sewagpe, elflucnls, Bellasl walei, eluip wishes, fly ash or solsd waste oan all
sclivilizs including  froen aguaculoure opermicns shall be bd ol or duibged A
gomprehensive plan for westinenl of pewape  penerabmg  from the coastal bowes and
gilice sall be formudated within o pemod of coe yesr in consallation with stakehoides
ircluding tmditional couslal commuinies, tadzieoal fisherfolk and inplemented;

(k] Pallugion Troms oil and gas explonation and dnlling, moming, boat Taoues and shppng,

(¢} There shall be no restriclson o the fesditomnl fishing and allied activities undertaken by
fecal eomenundies.

W, Aresa reqairing apesial considerniion, -
1. CE# arcae falling within mumicipal Gmdis of the Greaber Mambal

(i} Develogmentnl actvides in ke CRE ans of the Girester Mumbai becacse of the
envinsmial issss, relntieg o degradmion of mangroves, pollutive of crocks s coasral
witers, due tn discharge of unincaked clllucis aud disposl of selid woste, the nesd 1o
provady decinl lussing fo the poor secton of saciety and Lk of suflable allcroatives in
the inter comnected iskands of Grester Bumbai shall be regalred e fllows, namely:

A, Constiouctian of rosds « Tn CRZ-1 arms indicated ai sub-parageaph (i} of pamgraph 7
of the notificstion the ldlewing nodivities anly can be taken ap:-

(8} Canstuction of rosds, approsch moads and sy [k rosds spproved in
the Developmental Flsn of Greater Mumbai an stilts ensuring that the fee Dow of
fida] waber is not affected, wilboul any beselit of CRZ-I accneing on the hrdwand
sidhe of such cosstructed ronds or aporoach maods sobject (o the follewing sonditions:-
(i3 All memgrove amess shall be mapped and eotified a8 protected foresd and

necessary probecison  fd  conservation mensures  for the dendificd  mangoees
areas shell he mibzied.
[{i] Five times the noeher of mangroves destroyedicul dunmg lbe cunstnosction
piccsa shall he replangsd.
B %olid waste disposal siles shall be jcevified outside the CRZ area and demealla
withio Twa wears the existing conventional suldd waste siles shall be peloesded muside
the TR zrea.

i) In LR#-11 areas-
(b The developanend or redevelopment skall contimes 10 be undertaken in seeondanee with

the marms laid down in the Town esd Cromiry Planming Regulalions as they gxisted on
e date of issue of the notification deted the 19" February, 1991, unless specified
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cihereme 1o this potification.
(h1 SLUM REHABITATION SCHEMES -

I e Grester Mumbai ares there are laoge slum clusters with lakhs of families
resicing theréin fuwl the living coeditions in these slums are deplorsble and (e civie
Agencics ane not able to provide besic infrastructure such as drnking water, eleciricity,
roads, drainsge mxl e like becasse the  slums come op in a6 ueplaaned and
vongested manner and the shans in the coastal ores see al grest sk in the svenr of
evclanes, slomm surges or esunamds, i view of Ibe difficulties in providing rescue, relief
and evacuation.

2 Ta provids a safe and decent dwellivg tv (he slem dwellers, the State Government mey
fmplement slum podcwclopmment scheres &3 idcailificd as on the date of @i of (his
i ficwlive dimecily or throngh it peoslalal agencies like Maharasdir Tlousing and
Area Developima Authority (MHADA), Shivihahi Pumarvasan  Prekalp  Linited
[5PFPL). Mumbai Metropolicen  Region Develogment Auibority {MMREDAS and the
like.:

Provided that -

() such redevelopment schemes shall be undertaken directly ar through i
ventares of through public private parnershipa or other smilar models ensirics Lt

e Hako of the State Goveranent or ils pamstatal esiiies shall be not bess than
5%

Ui} the Floor Space Index or Floor Ara Ratio for such Fedd evilupmumn| schemes shall
Bz in aceonknce with e Town and Counlry Planning Repalatices provailing
a¢ va the date oo Which ke project 5 preeded spproval by the comperon
Uiy

() it ghall be the dury of the projecl propanent undeniaking the redevelopment
throvgh conditiens (i) (2) above along witl the Sime Govemment to sraune e all
legally rogularized tennnts are provided bouses in sifu or a8 per norms laid dawn
By the State Gosermeent in this regard.

(&} REDEVELOPMENT OF NLAPIDATED, CESSED AND UNSAFE BUTLDIRMNGS

1. I the Grester Mumbai, there are, also a lege number of old and dilapidied, cemsed and
uranfic buildings @ the CRY mnems and coe o rheir ape these stscrores are
exiremely vulnerable and disaster prone nnd therclore there 35 an wrpent peed for the
tixknelomment ar reconstnoection of thoss identifsd buildings.

2. These prufects shall be taken wp subject to the fallowiog comditives and sfegunnds;

( such redevelopisent or reconstroction projects ax ideniified oo the date of oy of this
hotilkation shall be allowed 0 be take up imvalving the owners of these baildings
either sbove ar with private developers i sceondance with the prevailieg Regulation,
directly or throsgh ol venbares ar thrmugh nther alisilar modeds,

tic} the Floor Space Index ar Floar Ares Ratio for such redevelopment schemses shall be in
seoordance with the Town and Coumnry Planning Repubations prevailing a5 on lhe
date on which the project is grantad spraval by the competent authority
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(ti) suilnhle sccommodation to the orginel feeania of the spedilied buibdings shall be
weursd during (be course of redevelopment o reconstnsction of the buildings by
the progect propoments, underinkivg the radevelopment through condition 2{{) sbove,

(<) Morwitbetandieg  sndlang conlairad in lbis potificalion, the developmental activilies
for shums and for dilapidated, cessed ond unaafe huildings m specified ar paras () and {2
abewe smll be carriad oul in an scecountsble and temsparent manner by the  project
proponents  mentioned  therein which sl dnclude  the  following pre-coodiiuon
AU, whorsver applicabhs:-

1. (ib applivability ol the Righl o nformation Act, 2005 to0 all redevelopment ar
recorestruction projects granted cleamnee by the Compeien Aollueiics;

(L) MuEF sball issue an erder copstituling the CPI0 and the first Appellate Avchorioe of
opproaprinte mnks in consehation wich Goseimsest of Maharashin:

(id) details of e Sham Rehabilitation Scheme, including the coonplete proposal ond the
nomes of the eligible sham dwellers will be declared suo-imolo & & peguiremenl af
Sglion 4 of complinnce of the Right 1o Information Act, 2008 by the approprans
prarthority in the Govemmens of Moharasiira in one monih before approving it

(1] the maplemenlng or axpcuting ageocy of tho Stale Government with regard o projects
indicated at sub-itern (h) and {2) of Hem (1) of sub-paoagraph ¥ aball display on 4 linge
nofsce: boands o the site and 8 the aflios of ke implemeniing or execuling agency the
names of the eligible fuilders, toeal riomber of tensments being mads, maimes of eligible
slum dwellors who am 1o be provided the dwellmg enits and the exra aren oveilohle for
fres aale

v Projucts bring developed under sub-Hems (hi and {c) of ibem (i6i) of sub-pomagmph %
ghall be piven permission caly o the prajed propeoonl 2znoe e be coversd under the
Fight b Information Act, 2005,

Z. Mol may appaint stabwory oudizars, who are empanellad by the Comgiralles and
audidor Creneral (hercinafte: relermed o as the C&AGYH 1o undertake performance ond
fiseal audil i respect of the projeces relativg 1o redevelopment of dilapedmed, ceascd and
upsafe budldings and the projecis relaiig 1o Sium Echabilitation Scheme shall be audited
by CRMGL

1A High Level Oversight Commicles moy be set up by ibe Govemmesn of Mahacsahion
far periodic review of Implemeniaticn of WiEiib) and {c) which shall inclode
eminenl represemtatives of vorious  Stakehalders, like Architecis, Urhen Pl
Enpireers, and  Civil Sociery, besides 15 local urban bodies, the Smbe Governmenl
ared the Ceniml Govemnenerd.

A. Thy mdivedual projects ander %¥{iti}by and {2 shall be ondemafen only after pohl
covsalaton it which virws ol valy ke lepally entitfed slum dweller or the legally
entitled tepent of the dilapidoted or ceased buildiogs hall be abtaised i seendancs with
Uk procazlures laid down in EIA potificacics, 2006,

el In eoder e protect and presecve e “green lung’ of the Cireater Mumbai area, all open
aprces, parks,  gardens, playprounds isdicasad in development plans within CRZ-11
shall be categortoed as CRZ-IIL that is, “no develnpmerd mome”,

{f1 the Floor Space Index upio 153% ahall ke allowad cmly for consimection of cvic
amendlies, stadium and gympasiom meant for recreaticoal or spons related notisiies el
the residentlal ar commencial use of sasch apen spoces shall not be parmissible.
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{g) Koliwadn namely, fishing setilemcts areas ag idenrified in the Devebopment Plan of 1981
or relevant reconts of the (rovermment of Maharashtra, shall be mapped and deciared as
CRZ-I0 50 tht amy development, includng coestruction and reconstnsction of dwelling
ursits withiz these seitlements shall be undertaien in accondince with applicable as per lszal
Trwrs and Couniry Planming Kegulalans,

(h} Bsccrstruction smd repare works of the dwelling umits, belonging to fisher coommurilics
and ether ipesl commounities idertified by the Sdwe Government, shall be coisidered and
granted pemmission by the Campetent Autharities an a prsorily basis, in secordmnes with the
applicabile Town and Country Planning Repulstives,

2, CRE bor Kegula

In view ol b usue coasinl systems of backwaler acel bieckowater islands aloogwill space
limitsice present in the coastal sirclches of the Stare of Keraka, the Rollowing activities in CRZ
shall he regulated as Hdlows, namely-

(i) all the islamds in the backwsicrs of Kemla shall be coversd unilcr the CRZE niatifcationg

fii] & islands within the backwaters shall bave Shts widih from the High Tide Line on the
Inndwnrd side as the CRE ares;

fildy withie: $0cms Tremn the HTL of these backwater ilands existing dwelling units of Jocal
commaunities may be repained or recopstructed however no new consinection shall be
permitbed;

{is] beyond S0mis from the HTL on the Bodwird side of hackwater islands, dwelling units
nf local comemmities may he constnacred with the pricr penmission of the Gram panchayal,

iv] Coreahore facilities such as fehing jetly, fish drying yards, met mendisg yard, fishing
processing by traditional metheds, hoat heilding yands, o plant, boat regairs and the like,
may be jaken up within S0mis width from KL of these backwater islands.

1 CRE of Gua.-

[n view of the peculine circumstances ol thi Siae Gea Inchading past history acel onlie
developments, the specific activilies shall be regulated and vasious messures shall be wedertaken as
follaws:-

{i1 the Government of Gon shall notafy the Gshing villages wherein all foreshore Iacilitics
recpalred  for fisking and [shery allied nctividies such as taditiosal fsh processing
yards. boat building or repair yords, net mending yards, ice plants, joe stomge, auctan Bll,
jeiries way he permitbed by Orama Parcliayat in the CR2 area;

[ii) reconstruction, repalr works of the stnoctures o local commnities ncluding fshermin
coenmymity shall be permmissble io CRE,

fiii} purely temporary and seasoral stctares castomarily put up between the moaths of
Suplamber b Mays

(Iv) the eco sensitive luw lyios secia which ore mfluenced by tidal action keomm as Kham
lamids shall b e,

(%) It mangroves along such as kbazan land shall he protected and & manageipent plan for the
¥homn kaed proparsd s oo developoental actistlics shell be permitted in the khean

[T

(vi) sznd dunes, besch siretches aloeg the havs and creeks shall be surveyed and mopped. No
getivity shall be permitied on such sand dune areas;

(%ii) the beaches sach as Mandrem, Mogim, Galgiba and Agosds has been desigrated as
bartle mealiag tes and protected under the Wildlife Prodection Act, 1972 and 1hese ancie
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shall be smrvewed and meragement plan preparsd for protection of these turlbe nesing
Al

iviii) e developmental scivisies shall be permitted 15 the furthe breeding areas rufeerad o in
sub-paragraph (i)

4. () Critical Vulsershle Cosstal Areas (CVUA) which mchdes Sunderbans aid other identified
eeolngical sensitive archs wiich shall he maraged wilh the imalvenent of e local waeel
corenuidies imchading the fisher fixlk;-

ils) the enrire Sunderbuns menprove sren and cther identificd coologseally impartant areas such s
Gull of Ehamlst snd Gulf of Kischekh in Gujaw, Mahven, Achra-Fatnagic in Mahemshom,
Kerenr and Coondapur in Karsstaks, Vembansd in Eerala, Gull of Mannar & Tammil Nadu,
Diaitarkaniks in Onasn, Caringa, East Gudavard and Krishna in Andbr Pradesh siall be
dezlered as Critical Valnerabde Ceastal Arens (CWVCA) Boough a proceas of consultation with
local fisker sed other communities mhabiting the aren and depend on ils resourees fioe their
|rvelihood with the ohiective of prometing oonservation snd sustainable use of conslal
rissgupises: Al Feabats;

{2 the process of identifying plansing, notifying and mmplementing CVOA shall be deadled in
e guideline which will he developed and wecified by MoEF in comsultations with the
eraicebolders like the Sime Government, local coastal commurities and fisherfolk and the liks
inhefiting the aren;

(1 1he Tntegrated Mamagement Flara {(IMPs) prepared for such CVCA shall insemlia keep in view
the conscrvalion and management of meogroves, seeds of Jocal commuodtics such as,
dispensaries, schools, public ren shelter, community toilels, bridges, reds, jeties, waler
supply, dreinaps, sewernpe and the impaci of s& Ll 7iae e nther mataral disasters and 1he
Dbz will be prepared in lime wilk the pam 5 above for propartion of Coastl Zone
Tdanzgemon [Mlao,

fuh Gl sl time the IMPs 2re approvad and netifisd, construction of disporsarics, schaels,
public min sheluzs, commueity Doilets, bridges, roads, jeliis, water agpply, dmicape,
sewernpe which are required for raditional nbabanms shall be penmilted oo a ciae o ose
hraiz, by the CZMA with due regands to the views of coastsl commundies includmg
Ciaherfialk,

[F. Mo 1-E32005-1A-T11]
L M. MAUSKAR, Addl, Secy,
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- EIMISTREY oF BEHVIEONMENT & PORERTS
(Department of Foveronsent, Foroets & YWildlide)

HOITFIOATTON  UNDER SECTION 241y AND
SECTION A2awy OF THE  ENVIRONMENT
(PROTECTICN Y ACT, 1986 ANMD RULE Sc3il)
OF ERVIRORMENT (PROTECTIONY RULES,
1WHE DECLARING COASTAL STRETCHES AS
COASTAL REGULATION TONE (ICREDT  ARD
REGLILATING ACTIVITIE®R IN THE CRE

Mew Ielhl, the 19ih Febreacy, 1991

S T4 ~Whersas a Nodiicilivn moder Sec-
ek 300Y amd Seclion MHIdwl of the Esvifsument
(Protectien) et 19RE. =mwiting abjechion:  sgalns
the dechimlon of Coastel Sureiches ax Conatu] Rego-
fatinn Toae CRT  and  impocdng eeddrletions on
industrivs, opscedicns aml processes an the TR was
E:'hliil:gr:gl:}:'ridl.- 5.0, My, ™4 (B deiad 15h Docem-

r,

And whinns ol ohjeeton= feecived  Bave hera
duly ennsidered by the Contral Gevernmend |

brm, themefore, in cxersd @ of the preemn conberred
by Clamse () of sb-rulo (3) of Hule 5 af the Er
viranment {Proleslion] Rulss, 1985, and all athe
powgrs vesteg In s belalf, fhe Central Governmen!
hershy declares rhe coastal stoeeches  of  sens, heve,
eslunrkzs, cresks, rivers wod heckwmbers  which are
Inrluu-:ﬂ by ridal actiun fm the lusdwend side) apt
the High Tud: Line (HTL) and the
juﬂ h;.:u'rrn ez Lo 1_-1: Ling (LT} and the HTL.
g Coavtal Mepnlgtion Yone; and | with ¢zl
Fremy Bhe Sale of this MotScazion, fulloraing mese
tricining i the setiing yp and expandien off induwsicicy
operuticn: o procese; el in the il Cyses] Bepo-
Intien Fang (ORI, ]:'li-_rrflnm-s of this Moedilizalion
the High Tod: Line (HTL) will be delioed a8 the Tine
"F;im which the highest high tide reaches at !'I'II:II'IE
fides.

Male—The distane: froas  the  High Tide Line
(HTL} e wikh the proposed reguladons will opply
in e oase of e, cradks and heckwalers woy he
modified on a cee by cww bashs for v oo o0 ke
recorded whik: proparng e Coasial Fade Mannge-
ment Plams fmefermed bo helowd @ hesever, thiy disimmce
shall niod b Jaee chen 100 metre: o the width of the
ereck, river o backwater whachever is beso

2. Prohihiced Mcbwities

The fullowlng activhies are declared as prokibilad
withim the Coastil Repulation Tore, namily

(7 sefling np of new indw brics and expassion
of existing indudrics, exeept those direcily
refued o waler front or dircelly recdmg
fareshore fagibaies

(it munuleture or kandling or Mocige or de-
powl af karmardons onhetares: as spcified
fir the Muificaioms of the Cvernmii nf

'|;.-..n|g G rh= Minktry of  Environmost &
Torpat, Mo, 50 SGEY dvs] ik Tehv
1945, 5.0 9560 doted 3Tch Mavember.

il

(il

- o e T . —r

WiTA | UETH C EEATE 5

L9HS ani GSR ll.'.'-J-l'iLJ it A T-"EEEI.I:I-
ber, I1WRE S

Selling up il cxgrinaice of ey goocaeing
upilz  neludiss '#hrthﬁu'lllr. LEdclnding
hatelpy ased autzul fish deying In peroit-
BEd argas) |

wcileng wpp dewd eipieskan il l.lh.'|5|;r_|'lt'|'l.!|.-
nismd [0 @cgaaal of Wasnz ol efflinzias,
cacepd fucliic: reywned  Tog duﬂ.ug_llh
lpcated eMincaty ain the wolsr Colirde Wl
roval nndep cthe Waier {Preverdicn and
erod of Prdlefiont Act, 14 ;) eodl excepl
for floom wadcr deains

vl i chage ol oolosgal wiscer amd offfsans

dwlh

Pom indeefocs, oics oz wWpy and ol
homan  sestheanenes,. St Wl B b=
plementcd by the comeemed authorfies for
phasing ot the existing pracriccs. it
within 0 reasonzibde tme perind nil ex

ing threy years mm fhe date of this nodis
fication ©

dumping of city o town waste for He gur-
posgs of lasdilling o5 olerwiae | the oxist
ing practice, 1F aaw, shull he plasal o
within & reagonalile  @Bmg wol i‘-"l.l'!ﬂ_dlnE
three years from the date of th's Wogificas
Lo §

it dumping of ash ar any washcd from hemal

{wivdk

fixh

(%1

faab

T2l

Pty

e stafiong

laesd reclamiion, I.'rumﬁ'n,: ar distarsing the
milural comne af fe oweler  wilk similar
otrdroclions, examt these meuicsd for oti-
irol of cnedal Erecion :.In:.:l mﬂ-:nn:nnnnt o
cleasng of Waterweys, chean Fnd ports
and fo-  prevention of sandbars ond nlso
evcepd for fidal ropulators, stoma waber
drains and strecluces foroprevencion nf sali-
mity iogrese and for swock water recherge !

minkrg of ‘amds, mdis and cfher snuhsirola
malerials, cxcopt thoee rary  minerals Aok
malkible oulside the ORE nrens

harvesiipse nr dressl of groond woler and
cimsttuclion of mecbanisps dhorelar wilkin
HMH moof AT ; In rhe 200 m in S0 m
rong o dhef]l be paominiod only wlen done
minualy ihrowah ordinery wells fne drink-
ing, horlcotiuee, agriculiure and A herdes ;

consfroction aclivilies in ccologically eons-
five arca. as specified &= Annewane-l of this
Muotificytion ;

e copipucikm setivite bebwern jhe Low
Tile Liswg smdl High Tide Ling =xcept fad-
Hiles for carrvine  fremind  eMecns ond
wnsie wuler (ischarges intn the e, focilicies
for carrving sen waler Inr conling purnanees,
ail, gns and similar pipelines and faeilivies
ceontial for norivitics permirted under chis
Malification : and

Uressine o plbering of sand  dunes, B
nniurml features inchuding lindscape choppes
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for begolfcsiion, fecreolivial  amd other
Apch purpieec, encom as permisaible undir
s Noilicacsm

1. Repalatiers of Permbaile Aciivitles

All alher potiviisgs, cwospd o penhilbiiad in pam
2 above, will be regulatal s under

(1) Clheorancs shall be given for any  acdiviy
whhin e Comtal Hegulstion fone only
il 1 meguirc: waler fneng il Porcdome
Eacilities.

(23 The hofiowing activities will rsquire savicons
el dearane: Tiom the i of E=

wircement & Forests, Ovvernoiss] of i,
namzy ©

(i} Copslrudion setiviiazs selated to Defence
rayniremeses for which Poroshare [wcili-
ies mre essential (eg. sy, jetlied
gle.); except  for clasillied rational
epmpanent of defence projects foc which
o separule peocedure ghall ke followed,
iRetidential  boildings, office buildings,
horpiel complenes, woekihops shall
come within the definition Eq:-::nlluunl
mguiccdinnly caoepl in very specinl cuses
und herce shisll ot he permiticd
in 1k CRER

(i) Chpermibona]l censtructions for ports  ead
herbours ang light hotwse: requiring waler
fromiuge; jellics  whirves, s, sligr
ways ele, (Residenclad cilica

kulldizgs sholl not come withim the dedai

tion of operwtional octivities ewese
very epicial casss amdl nEnce  eholl ot
nomttally ke permitied in the CREY

(@) Thecms] power plaats (osly foreshorce ocis
Titles for eramspoet of raw miderals facili-
tlez for in<defe of cooling waksr and -
inl] for discharge of Fresied Wil waler!
cooking wabery; and

il AN other acilvitles wilh  Invesiment exe
cedditg rupess fve cvores.

The cosstal Siares and Usdom  Terrknry
Admindctrations shall prepare, within 2
mearing of ane from ke date of this
Katificaton, Cmadal Fone Mansaeseni
Mans ilentifying amd chesifzing the CRE
arcas witkis rheir respeciive ferrimaies &
accardancs with the  guideline: Ewen. m
Snnexeres-] and JT of the Mot#cegion and
nbinin (with oo whhiol el
cations} of the Ceetpa] Chowemment & the
Mizidry of Environment & Forests;

(i) Wichin the framcwesk of ach apomoeecd
plans, oll developmest  and aclviies
Wil 1hs CRE ofher dhen chose covered
in para 2 aed pars 3421 above shall ke m-
enlaied by the State Cevermaent.  Linhed
Territeey  Adminitemtion  or e fecal
emhosity as rhe <mse may b2 In poooe-
claper wilth e peadalingt piven i Araey-
yuris-T and 11 of the MoldEcagion: amd

Ay (i

i) I;Im interim pf.:&-ﬂ till ;IE-‘;EIF Loza

ANl & meziiongd in pam
A(FKi) abeve b i and lfmwd.
n.EI 1} nls ap::dmmi'ﬂun withiy tha
CRE 5 nol  wielale the provisions of
this Motiicetlen, Sxfs Govenuddrsds add
Union Terdtory Administeadieng, ahell ea-
pae adbeorence o these pepulaboss  and
viokilices, if any, shall be subject to the
provisions of the Enviromment {Prodes-
Licm) Act, 1986,

Jl. Pruoodure for momieelog and enfarcgment

I'he Monkstry of Environmenl & Farzsis and  the
Godemerent of St of Usica  Tecritecy and spch
allief aullcdicles af the Sgate o Union Tesvitary lovels,
as e dosigmated for thiz poipese, shall be ras
ponsibie for sonitorhg and enfarcemeent of che provi-
finns af this rrm.l.l:lﬂ.rﬂn within thuir respecilve jurs-
dictioma.

M. E-15009) 184 1A-10 Val. 107

H. HAIAMARNI, Sery

ANMEXLURE-[
COASTAL AREA CLASSIFICATION AND
DEVELOPMENT REGULATIONS

Clussifeatfoes of Coastel Regulodlen Eooe o

({17 For mopulating development  aclivithes, e
caasinl strefehi within 500 metres of High Tide
Linz af ke landwan] shle am  (Fassillal inte four
cilegories, nomely
Culgznry T (CRZE-TD

14} frcns thet are ecologically sessitlve ong] im-
postanf, =pch  #@  Aslional  podksbmeanne

:_h. spnciuaries, tesepee forssts, wilillifs
E.EF-H.II m onrelilooml resls, arees
cloie o Brecdmg and ||:|uin*-u2 proimds of

ik and ogher nwi;: I-&.hprta_i I::If.: ':;"-
stapding  nofural suip|nimoricnl' beelbaps
arcas, areas rich im n:n:; o dliversity. H.EEE.E.
likely 1o be inundoted de: bo fise i sea
levisl comseguent  lgpon pickal Warming and
such other afeas as may be declnezd by the
Centrel Coversngal o s Soncarned aus
thorities af the State[Unioe TerrEnooy level
from tme ot

0f) Area betwesn the Low Tii: Ling
High 'Iids Lins

Calepay-II (CRI-IT) !

The anex. cthat have already hesn developed upto
rof ckem o the shore-line, Fuor this porpase, “deve-
Ieped aran® s pelernl o ag that  area |I'I'|.I|i;|-| thin
mmaicipal Hmis or in other legally desinnbed  urban
arcis which is alecady sobsarsislly Puil: wp  ond
wihizh D= been peovided with Jdminugs and apyropch
rnads pid ofher infrmsiucturn]  focilifea, sach a3
winler supedy and seWerifo mars

Crtegaory- 11 (CRF-IN) 1

Arcra rhed are pelmtively um®iuebed oml  flios,
which do not belong to oither Caezgneyel or 10. Thesa

aill thz
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will incladd: ouaslal zone o the rocal arcas Gieveke-
el amd wpdeveloped) and also sreas within Monici-
Pul Fesils or in oder glly Jdedsated urban urce
which are mof subsiancially ialll wp,

Categney-1¥ (CRE-IV)
Coashal stroiches = the Andaman & Micobar, 1ak-

shidwecp aml amill bdands cacept thoss designoted
es CRE-N, CREIN or CRE-TIL
Mores for Reguloion of Agtivilies,

&) The development or maamudion  aciviles

in dillureot culepories of (R areas siall be repulil-
of by the conurmed suthorilies 2t dhe Staeilioko
Terrilory level, & aceon@mes with the  following
norgE G ]

CRE-]

Mo g panEcuction sholl be  pesmdtied within 500
metres of the High Taf: Line, No construction netl-
iy, enoepl as Hsed under 2(ail) will b pormimsd
Butwses te Low Tide Line sl the Higa Tide Lne.

CREIT

i) HulMing: shell be perminied neither on thy
szawanl gde of che ouisvlag rod  for ngads
'ﬂ;ﬂmd in the spporoawny] Coaslalb Zaoe

unagerisil Flan of che area) nor om saese
ward side of existmg amhoriseil serogiures,
Buildings permifted on rhe landward  side
of ihe existing asd penposcd roadkslexlsiog
gutraingsd strociures shall b subsce 1o
the mﬂl..n:lnphhﬁn'-;; Towm end Connesy Plam-
ting [mcdn the  exiztin
EEN ) :l'FFEIII'-'.i.H. o : !

(£ Reconstruction of ithe  autkorsed

Bezlldi
g Idings

rmitted sehjest with the exbaing

FSI|FAR marge and without chasge i the

FLEImE e,

Ui} The desgn amd comeroction of  buildings
thall be cansleissd with the surigpding
londscape and local srchiectvml siyle

CRE-IIr

(iy Tk mren upto 200 metpes brom il i
Tide Line is 40 Be carmarkol as ‘]'-IE'I'.'E:-'.-::E
Iopmcnt Zome', No comstructhon chall ke
peimitted within this zonz emeepl for e
Foles of existing swtherised strecforcs  mee
evcceding peiming FE[, exising pling erca
en| exlitms demmty. Hoverser, the frllow-
Ny uses moy be permdzili in this ome—
Afrculturz. hodiculurs, EEalens, pastlfes,
Rarks, playfielte, forestiry und sall manufae-
fure Mfom =6 wiler,

i) Pevelopmem nf wocant plofy hebwegn 200
and 500 metees of High Tide Line in Jesi-
gnoted creen of CRE-NT with price E T
vl ol MEF penmigted for eomidrnoion of
Pedsieberch resoris for cemporuny UL Pg-
tion o :-uur.u.'ull-"hilnr-! subject 1o the cue
:ll!luusurl:._‘;:l:huluud i the goidelines  at

(i1l Couazroction|reconstieetion of dwelling u=ils
between 200 ond S00F mewses oF 1he High
Tick: Line permiited o long bt is within yhe
pobit of desdilioeal rights asd  customaory
uses  such es eximing  fshimg sillages an
prurhams. Boilding  permbmbiim  fn) sk
wodrtruction|rodonstrection will be  subjeet
ur the cnpfions thet the wal oumber of
auwelling wniiz shall por be moen tein owce
ke mo of existing umicz 5 gl covered
reh oon all foors shall not oxeecd 33 pes
ceril wof (ke plot slee ; cho overadl Beight o
censcroction Shall ool efce:d @ mmelres aod
consirecoom sholl mer he morg kg 2 (loos
fgronmnd floor plus ane Honed,

(iv} Kicunstructiomlalerations of an exidine au-
harised builifing permitted subjee o (i)
i (il above,

CEE-1V
Andaman & Micsbar Tilamls

i Moo new gonstction of buitdings sholl  he
permiifad witkin 300 metms of the HTL ;

fiiy The bulldings biweom DMy end SO0 metros
fromy the High Tide Ling sholl not  howee
more than I floars (aesumd Moo end 151
fizpel, 1he tolal coversd sien on a1l Moves
<NEll nob ke more than 30 pep oonr of bz
Plot slze and the totel heiwie of eoorsrg-
wees shall ned excesd T motres |

{iiid The declpn fd constroction of Talldizes vhall
be conslaent with the  sureeunding lapl-
morpe pned kel grchitectural stele,

(ivd Lorub and =ind from the beachies i wig-
fel waters shall nof be wisd foe comsisie-
l+n el aiher parpnsss ¢

(vl Deedeing and underwaicr blasing fm ond
amumt gorpl Toemabicns =hall net he per-
miited; amd

i) Hewswer, in eome of ik dilinde poasial
mrdches mav alio ke classided inta cpse-
porics CRZ-1 we Tf oe 107, with tha priur
iyl of Ministrs of Environmest wnd
Farcsts and in such deignaiad sociches, he
armromriate remadafiong piven for respesiive
Caleguries shall apply.

Tarchadusen eyl epsll Tl -

Hy For permiitne constrid@ion of Baiddines. he
dislunee from the High Twls Line shall ko
cheddal  demending on [he sire f rhe
Edimfs.  This shall be 1ok Jdown far  gneh
Alend, i porvulation with (e excerls nnd
mith aaprwal o the Miniutry of Tivica-
menl & Fiesgz, keeping ig view the had
e peEmrmens for specific parmona ven-
it Ineql ensditions including  bvdmolngial
amectr segdiom and eenlogical sasdlivin:

ri The buildiess withim 00 mefres frum the
HTL #ha¥l noe  Pove more thae 2 fones
(efiind flnor aed 1st fearl, the 10s] enver.
i amca om ol Seorg sRall mot be ioce tran
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Al por cenl ol the plod size and the totad
height of constraclion shull net exceed 3
meires,

{101 The desgn and eestosctaon of bulkdings shall
be consisient with ke soroundisg lands-

cape and lecil grchiteciural style.

{iv) Curgle ang sand  feom the beaches and
poasral wnlers shall oot be wigd Tog eonsirue-
tion amd alher purposes;

(vl Urzdging ond  ondursyiler bislieg Inasd
aroeme]l wofal Toemauors sholl mol b oor-
miiced; amd

(i) However, in some of the  blamds,  poastol
shretches may also be clasilal @l Gl -
s8 CRZ-1 o 11 oe L1, wiik the prior appro-
val of Minislry of Envifopmesd & Fueosgs
end in such designiied stretches, the appru-
]:l.riillll repolations geven Toe sospecivg Carg-
ocies shall apply.

Lekihetee and smell 1slands

(il Far persdiing constrocoon of buSdings, rhe
distanes frum the Fligh Tids Line shall be
deckled depending an the size of the islands,
Thiz shall ke g dowa Enr each isdazd. In
pocgalrelion with the cxperls and with #p-
provil of the Minlsiry of  Fovimonsienp £
Fursty, keeping in wicer the land use rogwine-
menis for specifle  purposes vis-aevls locul
eomdican: inchaling  Bydeolegical asgeot,
crosinn and eoological sensitiviey;

{81 The buiddings within 300 melres from che
HTL shall nit have moso then 2 Beaes
tercuid Nlonr med 15 foor), the goin) cower-
] arce on oll Scorg sball med B moese Hion
0 por e of dhe pll sizo and 2he fulal
huipht of comdruction shall noé cxceed 9
netras:

Gy The desipn ond  constructinn of hmlldings
@il be consetrml with the  warmundi=g
Inndscnpe ond Incal orchiseciucal spyie,

ris] Corals ond sand from e headhos and ves
ie] waters, shall not b weed foe consirie-
liog mew] OChEr pUFPOSES,

fv) Diredging and under waier bleting (= ond
arnund legnons ond roanl [ormatiars shall
nol b permetied; and

(vid However, In  =ome of the lslonds, ool
sretchies may also be clidofid into cnlegories
CHES or W oar T with priar spproval of
e Mimisiry of Esvircameni & Faresis. [n

soch designated  serebchis the wpproprise
repalarions piven for  respective ceiognries
shall sgply.

ANNEXLURE-L

GUIDELINES FOR DEVELOPMENT OF BEACTE
RESORTSHOTOLS TN THE DEAGHMATED
AREAS OF CRELN FOR TEMPORARY OOCTI-
PATION OF TOURISTIVISITORS, WITH PRIOR
APPROVAL OF THE MIMISTRY OF EMVIRDN-
MENT & FURFSTS

1) Cangtruction of beack resorts Baleks with prior
pppravil of MEF n the desguated areas of CRET
fur lemporary osiugation of eudie:] (i dinll ke
suhject to the following conditions ¢

{1 The peoject proponezts shall not undertik:
any eimglogetion (meludiag emwpoarasy cons
rimactions amd  fensng or speh olker Bas-
piers) witkla 200 metrgg fin ihe Zandword
sy from the Hiph Thi Line fiy] with'a
thi arzn bhepesen the Lo Tide and Hizh
Tide Line;

(] 1w tocnl  plot size shall not be Joes ihim
M keeclfnes ang] e fntol oversd arga on
ull fioars shall not exored 33 per cezd of the
plot sizge ie. the FSI stel] ot axceed 0,53,
The vpen smos skall b suilably Tassesped
with mppropriate segetal cowr:

i} The constrection shall be cmsitesd wilh
the semunding lwdsenpe and Incal archi-
teciumal siyle;

{iv) The overall height of consiruction updn 1he
Wighen! ndge af the socf, sholl ood cxcecd 9
metres o the constniciion shall nod ke ssare
thisn ¥ flnnes (ground floor plus one apper
Boor};

v} Ciromn:] woler shall et he  wpped wilk'a
) m oo 1B TITL: =ithin dlic 20 gpstee-
SO metre zo@e it can he mpped ozhe with
e cunperrence of the Centeal|Stane Grohed
Waler Teaand:

i) Futrmetom of sond.  Pevelling of dimolng of
of sandy streiches exrent e senpeluend fomne
dation of huillimg, awizaming poed shall not



27

h'q']]--.-l: ;|.|:|;||.] I W AT | WErHIOT - > !l_
b:pc:dﬂndwﬂhhﬂﬂ-nﬂﬂﬂdtl-bdi betwoen amy two bostls{bench pesoris; ond
Tide Linsg in no coss shell gaps be Joss than S04y Mo

parl, asd
(vii) The qualicy of treued eiflecnis, sofid wesbes,
emsslpns nod moise lewele ete,  frosn e {x} I the project fovolves diversion of Gopest
pruieel aren must coadorm te e Flandands lend for noo-lons  pfjeses, dekfancs s
Imid down by the competent ethorities in- required under the Focest (Consecvation),
cluding the Cuniral|State Pollution Comtral Act, 1980 shall be obimined, The requirs-
Bogrd and uoder the Esvimpament {Froczc: ment: of otber Ceobral nnd Siste lews o8
tiom) Act, 1086 applicebde fo the pooject shefl be met wilk,
(sdif) Mecessary armangements for the treslmel ixi) Approval of i8e Stste(Union Territory Tuou-
of the sfocns  ang solid wasiss must b e o il bin cltatipd.
prade, It mms be emered that the werented Py

elffoeqts and solhd wnstces wre nol discharged
ilo the waier or o= the beach; and 10

Tidy In eosdogically sensiiive mresd (such as oorne

‘ packs, mEngroves, ol rocls, beesding und sprwning
ﬁ%mMMWM grounds. of fich, wildlife habltats gnd gach other rest

& may be scelfied by the Cenbral|52be Qovemment!

(hd To aliow pabdle potise 1o the beach, atlerss Union Territories) conslnidion of beack resocis bogels
o g uf 20 meires widih ghall be provided shell not be permitied.

447 QL=

Pricied by (bo Mazsger, Guw, of ladia Prei, Ring Rast, New Delsi-109064
sngd Fublighed by fhe Conifoller of Publlzagons, Delbs- 110334, 5590
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BEFORE THE MADURAI BENCH OF MADRAS HIGH COURT
DATED: 01.04.2019
CORAM:

THE HONOURABLE MR_JUSTICE N.KIRUBAKARAN
AND
THE HONOURABLE MR.JUSTICE 5.5.5UNDAR

o

J.The Execuliye Efg
Tamil Nadu Wats
MNagercoil,
Kanyakumari Distr

4.The Assistant Exa::uﬂv&E i E“_'—'—t".
WRD/FWD., AEg HALC
Kotaivar Basin Euh—btvhim
Cheruppaloor,

w' émL;Ql?ES:I:ﬁmmu

of India, praying this Courl to issue a Writ of Mandamus directing
the respondents 1 to 4 to take immediate steps to construct a
Check Dam in the Parakkani{lrayumanthurai) Area at Vilavancode
Taluk in Kenyekumari District to obstmuct the sea water intnusion
batwean Mangadu to Thengaipattanam of

I s BN




&)

Z

Themiraparani{Kuzhithurai) River based on G.o(3D) No.26, EW{W
1) Dept/dated 24..8.2018 issued by the Department of PW.D, Tamil
Madu within the time frame fixed by this Court.

For Petitioner ;M5 Vanchinathan
For Respondents :Mr.AMuthukaruppan

issued by the Department of BWED;“Tamil Nadu within the time
ﬁ‘ameﬂxadhjrﬂmﬂumtf"-: - i

st O i o et b e s e

perused the materials placed before this Court.

3. The Thamiraparani river which flows from Thirparapu-

Kuzhithurai-Thengaipattinam, finally ends up in Arabian Sea. It is

hpcMsrarwy ela e n



2

3
stated that from Mangadu to Thengaipattinam, there are seven
villages and thousands of families are living on the banks of the
river to a stretch of seven kilometers, It is also stated that the said

river water is the main source of ground water, agriculture and
drinking water, for all the people who are living in that stretch for

'.,;:-_'I-:_-_-|I - '_ﬁ'}' ',_T""'_'i"«'.‘
5.1t is also stated thnt'-diépil:e sing of Government Order

sanctioning & i sch By of dam
has not been ced § f 6! I

6.The learned Additional Government Pleader appearing for
the respondents, on instructions, submitted that the construction
work namely construction of Check Dam in the appropriate place

il weers juidls nicin
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4
has been given to a Contractor, after following the tender process.
Further, for construction of Check Dam, & sum of Rs.14,58,76,181/-
has been approved and sanctioned by the Government. It is further
stated that the work is likely to he commenced. It appears that the
Contractor had also deposited Lhe security deposit as per the
tender conditions. It js-fi 3 Eﬂﬂbﬁ‘]“ﬁﬂf wfter appointment of

,E'.'Elb'l.! af  contre -* Contractor  has
-l"‘-a-

'k

Contractor &

commenced gh ‘EI rk.

O s

le Toafliea Additional Government Plsadd appedring for
I:hara:ﬁﬂ suhmihadthqltthura;_-" EMIUre
that the Yo ;:.:}-l.:l.it-EEi'_n:- _,_E]I:hnl:lmpninl;fw
agreement, WAL a.ufdaiaﬂﬁ

1"

D L i ;. "l'?
I

Eﬁmgmmmemmm:ﬂnfwur sidertaken by the
respondents, the official sg_all ensure that the

v l.'-l
construction of Check [Jam'is nn:mptal:a:l hafura the rainy season, so

e BB L T Py

2. With the above direction, the Writ Petition is closed, Mo
Costs,

[NK,J] & [S.5.5.R.]]
01.04.2019

ol i ik i

e e
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F. We. | 2-87018-14-101
Chrvgrime il of lndia
Mimisiry of Enviromaent, Forest & Climate Charge

i R e T f

e St " T-Hn:li'l.l-'.'ﬂgﬁlf;
Pl T il; ve hmara ;
’j}f [EL Y Indira r.m:;m;'n:m.l:umau.
F.Ii 91 OCT T o Losfi Road, Wew Delhl-110003,

L3 i Dated: 24.00,201
Tu',/ﬁu/ Member mm‘ qﬁﬂ-ﬁﬂsﬂﬁﬁ’/

Tl Cosssal Zone ; H;llﬂmﬂ,,w
& Direwior {Erviranment Ty
Mugmrtiieent of Enviromement & Forest

Gipveenment of Tamil Madu

Tiroumd Floor, Panagel Building

Seidapet. Chersai —#00 B15

Swdy  Coaxted Zone Masagemes Man of Tamid' Moy - FER

Sir,

This his pefevence 1o levler pos. RLC,Ma P63 I006, dated 06.07. 2018 and Mo 10243EC-
1HL7:17, deted 10072018 Fumishing thesein the Coasel Zone Management Flan (CZMP) ol Tamil
Hadw, drawn as par the prenisicss of ibe Coanal Reguliion Zons Matification, 2001,

2 I #his regard, it i3 w0 sinbe thed based an the recommd nd ateee sede by the Metoeal Coaaald Sone
Manegurment Authority in its 35* Meeting held on 24 09.201B, the Ministry of Environment, Farest ond
C limmarbe ©horsipe ecnveys im approval of the CZMP far the Stabe of Tresil Nadu.

This issues with the approval of The Crimpeient Aubority.

Yeurs lfihily,
(W, Singh)
Directart 5 °F°

Copy #a:

1. The Diireclor, Waticnal Cenire for Susminable Cosstal Mesagemest, Anna University Campis,
Chemnai - SHHIZE, Tamil Madu,

1. Tha Additional Prircipal Chiel Consereator of Forgsts (), Miniswey of Ervimenment, Forest ond
Cligwrie Change, Regiosal Office (SEZY I and [1* Floor, Handkooss Export Promotios Couneil, 34,
Cathedral Carden Road, Mangambakham, Chenned - #0034,

1. Gupd File /!

(W, Wharni Sisgl)
Dirsetees 5 'F'
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STATE  BOUSDAAY

TALLE 2Ry
HIGH TF;E LIME
skl LkE
za0m fine

CRZ |

1

y T i
_‘.l""h'r':a'n-.:?j::-'-.“
ol
b ™. ..Z:\I
VNe-3 PAIN KULAM VILLAGE - e

VILAVANCODE _TALUK
RANHIYA MURMAR. DISTRICT
TAMIL HADU  STATE

SCALF =1:5000
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IN THE HIGH COURT OF JUDICATURE AT MADRAS
MACURAT BEMCH
{SFECIAL CRIGIMAL JURISDICTION)
W.B. {MD) Ho @% of 2018
h.Jesadinai [:lf%
Prosidant;

heacdiation of Deep Sea Soing
Artisanal Pisharman,

Shark Street; Collage Road,
Thoothoor Feak,

Fnayakusiari -Distriot. -+ Patlirvlonag
-1.""_-
i. Tha Unign of India,
RFep. by its Secrotary,
Ministyry of Environment and Forest,

Department of Bnvirenment, Forest and Wild Lifa,
Poaryavaran Bhavesn,

Jorbag Road, Waw Dalhi .

2., The Btate of Tamil Wadu,

Rep., by ite Principal Sacratazy,
Fublie Werks Deparctment,
Fork 8t. George, Channai,

3. Tha Distriot Collector,

Hanyakuomari Dlistrickt at
.. Fagazeoll.

4. Tha Director,
Figharies Depactment
Hagearsoil .

E. Tha Jeint Director,

Fisheries Department,

Hagarasil.

Tha Exeacutive Engincer,

Fublio Works Department [WRO) ,
Flanning and Dasion,

Hagercell, Hanyakumari Dlatricst, i

Face Ho.l




=l
7. The hgsiztant Executlve gnginesl,
myhlic Works nepnrm.en'l:. [WRE
'E'lv:'.i}'.:':.u.q and Desigh,
Hagatgoll,

ranyekenerl pistrict.

g, Tha fxmoutive Epginesr
gighing Hazhous projact,
Hagareoil,

!Ea-n'y'nhutur.l- pistrick.

5, Tha Eracubive Enginass,

Fater BResises Oeganiz atich,

Punlic Warksa [:nnpn:tm.l!-nt g

Eothailyarn 1rrigation S et
Hn.gm:cnil,

Eanyaikamari fistriat.

i0, Tho nasistant Enxooutive Enginsar
Tatars Basoul

o ':Ij:'q'-!.rn:'l.in.t'll:!n,

publis Warks Depaztmant,

Eokhalyara Trrigation EyRTAD,

'ﬂ:.qu.r-:.ﬂ:'..‘.l,.

z:.l...-qa'p:-mu':'.. piscelat. i m-p-nnd.bntu

AFFIDAVLIT OF THE PETITIOHER

I, A.Saeadinal, &fo. rnthonipdliad., I:‘l:Lr.'i.s‘:;l..an, agad

rasiding AL Ho,3=-10-235,
wilavancoda Taliuk,
samporarily it

about B5 yaars, Srago arilakeom,
Thootheo

Eanyakumari piggriot Do

dawn Eo waduzai, 90 neraby golownly

affirm and gincerely state ap Followal

oy >

1 am the prasident af umu;.-l.ti'éii af Dheep

going perciganal Fighermeh mndd BB guch I a2 wall
:..-:,qui-int.n.& with tha

1.

Faata and c.i:cmﬁ!tln:-nu of bha Case2.

1 pm filing the presant Writ Patitien &8

Puiblia fntarast
LAkl

gation ommed o0 Wy 'pﬂ:l:'u-l:ln'ﬁl 'h:n.-:nt'.l.n.-dt]n:.

T haove nat
riled any gthar =imilsF weit Fatition oF any Eubliz

g—“rn Q—rﬁ

PREBIDEH

==

page He.Z ek
=% Cophs.

&
g
i3 ADspa.
115&%' E'Jldl.l |
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very sams raliaf. 1 am a

#t Litigation saaking

gtman, I =2am not an Income Tax asscsmes. I am nob

ring any excluaive personal interest im filing the
Fcnt Weit Patition. If this Hon'bla Court finds that

bha Wrik Patition ie for any personal gain oF moeblve, T
bound to pay AnyY oo8ta ordesed by this Hen'bla Court,
gm Filing this Weit Petltlien utilizing my cwun funds,

I respectfully state that, T am filing the prasent

writ Petitien seeking to dissua a Writ of Cartioracified
Manderis calling for the reacopds relating to the impugned
ardos pannnﬁi by tha 2nd respondent in .0, [(3D) He .26,

Fublic Worka (Wl} Dapartment, dated 24.08.2018 in sa far

zn it ralaktes T congtrootion of a Check Dam acroas

Fuzshithizeivar near Braimanthurel in Ranyakumari Bdistriat

is gopcorned, guash the same and consegquently ferbear the

raspondants from  acasbrusting  any structure or

catigkErgetion across Euzhithuralyvar Rivaz.

B I reopactfully atete that, I am the President of

Daep Sea Goihg Artisanal Pishermen Asszooiation and was

alactad as =uch in tha vear 2016 and the tecm of cffice

im 3 vearg, Thoeres are B0 mesbersa in tha society. The

IT.IE-I;]J-I.:I.'E are From boat owners and thers iz ancther Deat

Unisn namaly St. Thomas Beat TUnion, which i3 also

gsupporting the casa of the peotiticner herfein, The said

union has got 70 mesbers/boat owners on their rola,

i, I reapectfully state that, I a:m & fisharman and

tha petiticner aAsscciation/sooiety is a socioty of
Artisanal Traditional Fishermen of Kanyakumari Disteist,

uho are ac@pletely dopandent on  the Thengaipabbinem

Pagn Ha.3

N, of Corne:
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Ehs Weastern Ghatzs, Tt
to note that the Westsrnm Ghata hawve baan

i b @LEI L LOE SOULIELTL BN AL

is releydht

declared by the THESCD to ba world hezitage sita and it

]'.q:u:aag.-:rr.,u.n'r.' biodivar=ity hotspots,

L. I submit that Thengaipattinam Village is & ocoastal

town which dis 35 tkms away £rom the Hagerooil,

headmiarters of thae EKanyakumari Distriot and 45 kms away

from the Trivandrun,;, capital oity of Rarala. It sharam
bBordara dith Mallimoodu and Erxaimantharai on the Weastacn
side, Panankalmukko and Mollorthurai on the East, Amail

aft Hhe Herth and the Arabian Sea on the Scuth. Ik La

well eoanectad with nearby villagee and town by road and

watearwaya, It is a flat, plain land with intermittant

reaky Billa - Chentapalli Parai on the aastern sida and

Aattupalli FPmrai on the westacn #ide. Tha Xovalam =

Colaghal Canal, populazly knewn s AVHM Canal (Andndha

Victoria Martandavarma Canal) which passas threugh this

Tawn Llimking up-to Eanyakimari, This
npuntiqn

Hater WAY Waa
from Mandaikada te Poowar 30 yeaara mgo. In

some plocas it is filled with coconut tress and suffarad

ancroachment, AVM Canal mergos with Kuzhithural River at

Thengaipattinam =and known ss Valiyar. Tha davalofmont

procass moeoted to revive AWM Canal waterways would J.!.:ﬂ;:

Thengaipattinas with Hanyakumarl in  tha a#st and

the north=west in ¥erala, when it becomas
operatisnal. Tha Yaliyasr,

Kasargoda imn

n tributery of Hurhithursad
rivar known as Tharizpparani f{lown

and merges with
Arabipn Ses here,

Paga Ho.d

Ho. of Cornm:
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SermA R0 Far gk BImen fraom More thap ag

PUEANds of py.p
P83 tal willagas and hanlats ip a2nd  around Thoathagy,
Chinathyrai And  Hoarodi

devalopad taking int, Qon
Gn?urnﬁnnt.

Fegisns. If the harbour 44
sideratian
Ehén pot only the lifg of
but alse tha fishing

0f the Tavenug fo

Tishermen is Fatrad

industey of tng SovVermment wilj b

bighly “evelopad, Thaprg i8 ne proper infrastructurg For

Shis fishermen, whign made them o
theraby the revenus to the g,
#otd redused mand the #ame gat

Fighereien arcund 15 yild

Hoen'kla Court

p ¥ .Tha Fuzhithuraiyay Biver

Originates Trom  the
Weotarn Ghatas g Chinna

Thamiraparani

and Passing
Ehzough &bout &g xilﬂmntﬂrn, Taots the as

abian Saag Ly
ET estuary 4in !hunquiputtinan uill;gu,

Ranvakumari
tli Etri“ &

¥Yar ig thyg

Tiver that originatan
Taril Mads and Draing inEo thg Arabian Soa,

It ims algg hioted +hag Buzhithorss

5. Nly parennial fresh water in

Tha Ehzhithntniyar ri
Wagtern Chateg ang alas

.f'thﬂijltur Mallivaru and Faralaivar, Which Jaing tha

druinLng ifto the fma, A

having regasd g tha fact that it
Frinatos fresm the Wastarn ghees

Teanle of the Hames

2% a very Aitrient rich watar whian is rich in £i.p
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grpimantimeai Villages ap withaxr slde v

::a:s_-:nuc-.ﬂ_m:.g. The estuary aoyvos A8 The canfloanod pailht

ror tha freah Wobtar £rom tha riva

r and the sglinae wWatal

of trhe 882, rasulting 10 fprmakion of ® oo bone
e Lrotiment, which provides for high level of Futrients

iq both the padiments of tha rlwvarz pod Ehe 88, paking

it n moBL aroduative nakural maklitat.

g, I raspactfully state that, dué to the above faok

Lhe weptoary has many rare specied of fish and magine

1ifa @s also aguatle plants. The nukri

cepated by tha atsady conflusnos af the riverd watar and

ig required for corba
far reproduction

the S8Rk wALAT in marina apaciad

and £or Layindg agge Which oould not

pndaTtaks tha sama in eho unnnun‘:_.:;ntmd watar of tha aan .

pupthar, the natural meTasar' =8 the sivar wWALLE ipvta

tna 8ea through rhe eaTiATY snriches tha sonbinantal

ghalwvad, contributing to tha @obn System tharein.

17. Tha 1iyalihcod of tha Fishezmei af our-willagse and

adjaining "-l':l.llﬂ.li'iﬂﬂ: are dependent <0 tha fishing. Tha

guosgaire guarrying af +the river Bad £or gand had

alpgady had a grave impact on the fragila o0 ays fait

whiah waa ploimataly manmad

{
By the pistzlak
n-:l.:ni-niu*:rnt:.

on aftar proleny protest.

1z, L Iu.ﬂ:'pﬂl'.‘:'l'_fﬂll'_f acata chat, aftar rhe Danning ot

qUArEYing pf the gand by the gtate and illegel

aRtEAsToEE, Ephe Tives has baan abkle t& sadans itowls

ploMly to BR putant . Thercfora, the riwar wake® moiad

fracly inte the asboary and then jpkeo tha saz.
%“-’ ﬁ‘;[lb&r e
2 "

2age o
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“the _Tha.m.:.:a.pa.rmi elvar
“:hj_un Sea, tha -pﬁtltinnuzfﬂ

w'h-u:l:a- joinm kLl

Pa.!-E'DEJ.FI-tj-E-ﬁ sant B
ngasl.:mEEun in ootobar 2017 ]

suggested that if really Lhe
TeEpondents want to consbrugkt a check dam, the sama

Zeil. The asscciation

CET
pa dena in the Scuth of Ganapathiyan Fadawve bridgae.
paprafantaticn seams To

Tha

hava besn forwarded to the

Exaoutive Engineer, Hagercoil who replied by lettex

daked 24.11.2017 that tha sald area oomas within tha

jurisdiction of the 9th respondent and tharefors

petitionez’a association was aaked to conbtesk  him.

Thareaaftor on tha rn-p::aa:un'::n.tinn. sant by thae petitioner,

a reply was sent by thae 10th paspondant stabing that

unleas the check dam is constructed in the mouth af tho

river ipn the placa whaze tha river opens,

watar cannot ba prevented from becoming

tha river
salty. Tha
recgqueat of the public was considered &8 suoch and it was
dooidad q;:l-n.lit.mu‘l:-:l.ng tha cheak dam at Parakani.

14. ©On ecoming to know shout tha propesal of
constructisn of chack dam, the petitioner's assooiatien

sant a mp_ru;ntatian in Oectecber 2017, which was replied

by the Executive Enginear, Fishing Harbour FProjeok,

¥Magerseil by his latter dated 24.11.2017 that tha

jurisdicticn comas within 7th respondent and dirented the
patiticoner"s mascciation o approach the 4th raspondent.

15. Thereafter the petiticner's association sent &

reapresentation dated 22.03.2018 te tha Joint Director
Fisheries Department, Hagerceil with a copy to all tha

= f
"r"tl:‘l:’"jﬁ-‘--
i FREEIII'EHT_,
2 L Ly
age HMa.9 ."'Ef_,-
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heen =ssugnt  for freom the

# ohack dan &kt Parakkani BT

poaTtmank  SAN ctipn has

wpernmant foo constructian o
y coat of As.1l6 oxores and was waiting for the same. The

spieat of sanatruction of check dam is to ayoid =sea .

declded to construst the

ig sonotruckted AL the

watar antering the civar and

the rivar. Ooly if 1k
the same <an be achiaved. PMutthas

tar from beagoming

gase ACTOSS

meath of tha =E1rer;

tha projest ia to  pEavent elwat WA

salty asnd € king
demand af the public, the proposal has bean sant.

into poneideraktlion of Llong pending

ead 0%.04.2018 from the 8th raspendent,

iE. By raply da
the petitienes dated

ko the represanbATlon ot
phat the szms ooRes within tha

dant =and direatad tha
It is

2% . 03,2019, it ig stated
rhe 7Tkh D&apon

appreoach the 7th raspondent.
patiticner recaived = reply
cha Gth respondant gliving
af chack dam. If raally
than how tha . raspondante

jurisdlicticon of

pn'l:i.t.j.cnl:l' £

ralovant SO nota that tha

From Lha wary Same office £roam

aome Todfiong for pansteaction

thay de aot have jurisdietion,

& and 7 defends the project is an ismue.

a petiticnes redeived a communication

b B onoe again th
sem tha Gth weaspondant stating tha

datad 10.04.201B £
sbqact of tha sonsteucktion of chadk dam.

the Tth Tespondent has =ant &

1E. In %ha maanwhile,
Ehe

ks tha GSth zespendant ragreding

communichtion
grad Srder datad 24.08.201E

prajeat, sharaaftor the Lmpud

haa been pamssad.

page Ho.B
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pits had alreody sent thoe propasal for conshoushblan

okeok dam at Parakani, it os simatad the oost of Bs.L17

aroses and awaiting teply from tha Goreroment.

2n. After @passing of the Irpugnad Osder cated

c4 08,2018, the petitioner’'s association sent the

rapresentation dated 01.02.201% to tha Chiaf Hinister,
requasting not to construct any cheeck dam at Parakani by
giving the details of the problems faced by fisharman

21, tha said geprasentation waa forwarded ke the Sth-

:nup&ndint and ha repliad on 0B.04. ﬁ?lg that by

sepatruotion of the check dem at Farakani, the deinking

water for 20 willages will be moted cut and the ares
having bean chosen =0 after site inspaction, the raquast

of tha patitioner cannot Le conaidesred. Tha petiticnec’a

agacciation alse zeceived an identical raply datad

0d.05.2019 frem the Uth respondent.

29 Thgreafkar +the petitioper’s association asent &

petition udder Bac.& of . to Information heok,

WH 'En"rlr-ﬂmﬂt-ﬂl clearance

e e L A = o P e

parmission shtained uhdar coasktal

ragqulation, Jl.ﬂu:l:u:u.al;:lti'l.rn and = Technical sanction,

Preojacst repszt and -:Iu'::-.i.J.- af the tendar. The put!.t-:l:ﬁ_nr
_|—-_'_._._

— ———=

I:'.‘h.-grn im [mh~)]
i G

T T

replied on '.LE I:IE 21]‘19 ut-ntinE 'I:hu.l:

_,_n—l"—"_._'_
IIII -.n.'l,r;l.r|.:|n:|:|.-|\t.-.]. cloarangs cartifjogate ln.d parnissien of

...... -

in respeckt of other gGuevriaes, I was
IIII I\\ anked to make paymant to get the datails. In Taspact of
payrent made by tha contrashor, tha details wara not

furnished., By letter dated 25.06,2015, I peald the

coastal ragulati

charges £or getting the oopies. On 20.06,201% the

2oyt

L]

- W

_EEEEIJ}ENT
T
5
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Thengaipattinam, if the check dan 43 proossdsd at

Parakanl. BY communication dated 12.07.201%, & reply was

sant givihg some reasons Wiy it was decided to construat

a chack dam at Parakani. On 19,07.201% the petitlionar’a

agecoiabion eent a represantation to the 3rd respondent

encloping & repoct from the Bxpert why the ohsak dam
--_n.*——"

should not be sonstructed. Though the Expert had given
ah opinlen, he 4Lis afraid of the acnsequences,

aa hae
beifiy a Betired Gowvetrmment Sarvank .

3. The petitioner's asscolation received the inpoghed
order and tha other decuments sought for undor tha RTI

fick. COmoa again tha pebitionor'as assecimticon mant o

representation on 27.05.2029 and the same was replisd by
tha lattar dataed Octobar 2019 with the same reasons,

£d. On goming to know of the seriousnasa inveolwvad in

tha matber, all the political partiss at Thoeothoor

Panchayat aleo sent a reproseotation Es  *ha Fzd

reapondent aeeking for his interfercnca,

28, The Right to Lifa of the fighermen was net giten

any impertancs bky the raespondents and they prooseded to
issuve the impugned order and tha esnseéquential pEeoanding.

28, By wirtus of the idmpugned G.0,

tha raepobndeanibs
decidaed toe construat a check dan at Parakkani and Lif tha
amfie im allowad Ea happen

in tha place whera tha
rmspondent has deaided,

the fishermen will ba highly

Faga Wo., LJ
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Hgrbounza in  Earnataka, PRarals, Maharazhtza and
peap Saa fishing ls an important talent that ls
ki 1anle only wikh the fishermen of Kanyakumari
priat and thay a=a feroad to approach tha neighbering
ts Farala and sther States aa mentioned above and tha
1 gnts of deap 8ad £ighermen mra highly ptiligad by tha
sald Btate Govermments and &¥e banafited by hugse

PRS-

In se far as dacp 8&a fighing is acncerned, a big
gn shora is vary push eosential end by virtea of the _ ﬁ
n::-nut:'u':ltinn of tha chack dan thers will be a reduction :
in the longth =f tha smaghoze whiah nlcimately nffedts

the right to werk of the fishermen.

24. Tt is also malavant to Rota that the tides will be

WAy 'l'l.il.q'h during tha menth of August and several daath

hed pocurzed ducing this period. It is ralovant to nobe

that every June and July of thae yeer that is during {Q'
taanned pericd the number of baats will ba wverified by ™
the beard foimed by the respendant. The reduction in the
nubar of boats can be sean from tha recsrds maintained

by the Boarzd.

29. TWhen tha faoctual matrix stood thua, %the Znd
raspondsnt issued = Governmant Crder in G.0. (3D} Ho.2%&,
dated 24.08.2018, dsolding o sonstruct a check dam
acregs the Euzhithuralyar River near Eraimanthurai and
Thenkalpattinam A&cross the siver of ~the length of 130
meters and for a height of 5 motezs. It is te be neTed

-

-

i
- ol

Pago He.1ll
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BEAM@ pPurpose.

30.  However, by construcking a dam for 5 maters ig

Daly Te collect +he ::T:d:.menta':iun,-"::l_n.d and to facilitate

illogal quarrying. By Placing an artificial ba
the fias fenfluenca of +&h
wntar,

rziar for
@ Zfrash watar wieh the aan
tha aes syatem would be complately destrayed and
the proposed action weuld not be in consen

anoe with +hea
dogbring &f Piablic tryat

and sustainable davelopmant

b R & Fegpectfully stake that,

it has to ba furthar

of m check dam ADEQEs thé
i=® a oconstruetion larger than 20,0
therafare

hated that, the coflstryation
Eivar 00 =g.mtra and

requires a pricr ehvireomantal aloafahcs am

D

pe ol  —
mar. thﬂ-—E.bJ.L:._:_r;ﬂ-mnn_tEl Claaranoy Regulation, 2008 Framed

in furtharance of Bule % of Exﬂﬂ“m“m Protaation
mluLiqu It is alss to Be fiotad that ons
Ragential Ffeatures of Aan

af thea [|‘
envirchmentsl claarance ig |/
holding of public hearing/esnsultation 22 thit the le '

aall,
People who would be affected by +ha Preject would ba)l

haned  heforas clagrandgs ig grantad for g

£facking =u=1’1 (
develapmant .

az, In the presant SA8d, no environmentsl elaarance
has besh ascorded as on today sor has mg-ﬁuﬂi'u"hﬁliﬂn;r
.::;d:.:-.i-;m:t__!:n' conbactian Eharawd th Hovwetrar tha
teapandents arg taking to prevent sourse e

effect conatrustisg .
Telavant +ta onote that, Lha

sative akteps

the river aa as g

It s alas
oomstal regulation wzane

Faga Ho.12
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AIEL W e ke il ke Wrnicn nNaa DpDeEsnl IOJOCmulatea To

By the livelihood of the Cighermen Somsunlties and
::;':u-l:t e aoastal structure by promoting
pablae developnant, declares as coastal regulation

ts meaan any land aras bketwaan high tida line and _l:j.i‘.
Fraters on the land ward side, 4

Tha gcastel Dagulatlien zepe alss included any land
g tidal influence water bodies. A tidal influonca
maans and includes an sabusry, river and back

Further regulation 3 of the asaid notification,
frohibits metivities of land reslamation, building or

" minlstry of Envirenmental and Forest. Therkfore, as tha
t- ganstruction of the cheaok dam would interfara with tha
. conflusnce of sea watar with natural water being carried
en in a tidal influesnce watar body, the construotion ias
pronibited undar the said nobification.

34. Forther it i# Lo be nobted that as stated supra,
tha nutq.-ur:,f. sarved &ad blolegical active moed f£liats
E 1*¢m¢#iﬂinq AreES -iﬂm aquatic brasding, tortle npeaking
ﬂﬁ__. grounde and ecologically sensitive bioc spot and tha sana
is cateagorized as ooastal rcefgulation =Zone I, and no [.‘
conatruetion of any kind can boa made in the same axcapt ¥
as provided undezs ragulation B of the said netifisation.
As tha motivity of the occnatruction of the chack dam L1a
oot esooremrated uandar  Bule 8 (T} (i) o tha  =aid
netificatien, tha censtructlion of check dam i8  in
riclation of the said notificaticen and is prohibited by
the same. 5

Mo, of Corns:
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‘hat kha diptance betwean FParakani and tha plass whora

w3

irinking water in Mankadu area. 1T 18 Sedeveuu e e

the check dam is going to kA cornegtructed i 6 kmE AWEY
Eram I,:.'-I.'lﬂ' atms Whare the drinking waber are drawn by tha
prhblie nanaly Mankadu, Mo drinking water pipas of bora
wall ia available on tha south of the Hankadu Bridgs. It
lies ehly on the north of tha Mankadu Bridge. Sz for as
thes oheck dam is concerned, the same lies an the asath
of Mankady Bridge and that too at a distance of & kma.
Thosefere ftha reasen assigned by tha respondents to
protest the drinking water frem being affected By mea
water is not eorrect. Tha propoaal of construaktion of
chock c¢am scemg to have baan approved even bafara making
any local inspaction in so far as the location of the

chack dam is concarned.

3G, The @saa and tha rivar are natural rescuroas and
the way Thengaipattinam harbour hag been formed will in
no way affect the river. It is alse to ba séat that
antil tha river watoer arises to tha level of chack <dam;
cheta iz mo £iow ©f rivar water intc the =aea. Cusing
calny season, till the river raachea the height of tha
check dam, the river water will gprand owar the lands
and rasidenas of +the fishermen and thereby thara is
svary possibility of danger o human 1l1lifa and theix
properihias.

37 When there was an anpsuncsement, in tha yeax 2017
about “he senatructisn of check dam, the patitionst

ampesiption and other figharmen appreaghad the S

Fruge Ha. 14
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et L o I [ S e

¥ boats would not gat affooted and all endaawars will

bwaken to safeguard the interest of the fishorman.

Evan during the vipit of tha Cenktral Miniatar ks
pimtelet, he announoed that the chack dam will ba
lsogtrteted in Faruthikadavu whereas the chesk dam is
i r sonstructed in Farekani, whish iz not the place
opanaed by the Ministar. Even tha cost will be raduoaed
f the check dam 18 constructed little d kms away Cram
fthe place whera now it ia commenced. This is by way of
puggostien frem the fishermen; if the respondants really
want to construct the dheck daa.

_ 38, It was also informed the patitioner by +the
F Minister that the right ts life and the pEosparty of tha
patitionear and all other fishermen who are living tharca
sufficiently protectad. " When this is tha Faetual
altuation it is guite unferbunate the respondant without
follawing the procedure contemplated under tha Ast and
witheout cbhtaining Envirenmantsl Clearance, oot raplying
k= tho rnﬁ:n:anta.ti.n:m of tha patitioner, silantly
pfv'cl-nmd.:l.nq with the construstisn of check dam.

a0, Binoe, the Wit Patition involwes public intarsst,
the petiticner sangam alsc made attempts te get opinion
from Expert and the Expert Cpinion alsc annoxed along

with tha representatisn. The respondonts ara net aeen

FPreparad o make a +wisit te the concerned placa

PRrticulargly when objectiona are raised by the local

Pablic, why they =should not be proceeded. The

S—"?,g. .If::f-"-
—
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WHE no publio hearing, T
of thg fishorman K28 moz
Etaps Fop chack dag.

o A TREPRCLfully atpig that, furthar,

noted  that if  ghe cheok  dan iz allowed

lands adjoining the Tivar
Lhe trage Will r£531 dawn
Hon‘kla Suprama Couzrt hag in

Vi~  Uniap o0f  Indig, Broehiki teg tha falling a¢
fpontanaeiyg Eraean Far
SEcapt wieh tha COn&an -
Commi S tae “onstitutad by tha Pupremna Couzt ip nl-p-l.-:t

tharafore thg APEX coure Ltaalf, Howevar, ip the pragent

Cama, larga numbar of ERSOtanaous Lrass zs. aought &o hg

samovad for tha PUrpdse of gha said gheaok dam 45
violation of the dietys of the Hom'ble Supremg Céinet

43, E‘IJ,I.‘I:H.GJ'!',- if the cheagk dan ig
filag #xtingulixh tha li-.-nlih-:-nd
atoa ag they woulg niok

of the shack dam, thg
Chraugh BETuAry weulg

fage Wa.1g
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. 14 in tha saa water [zaling hard walber) satercing

tha matoary and with no op little frash watar, it
:4 completely dastroy tha agricultaral activities and
and watar/ drinking wabes ol Thangaipatiinmm,

1 j_-u..l:;:l.‘l:h'l.!rﬂi and adjoining wvillagas.

. . Henoca, wa preferred & representation to the
fapondents on warisus detss partioalarly on 21.046.2019
htalling the abova. Tha 10th reapondent has rojecked
gams, by the opder dated 19.07.20190 Furthsr, as tha
tntire project is vndertaken ke fasilitata s hava
Eaptive sodimentation of rives aand and =3ilt of the
sega of the plundaring the same for legal gUarcying.
respondents ara taking activa ateps to affect
foonatruotien with ®silitant hastm. Onmly in Sepbambar

5015, I received the copy of the Impugned Order and
-_ dooumenEs . Hanoa having no affactive and
afficnpdiptis alternative remady, I am constrained ts Filsa
present Writ Petition uander Artiecle 226 of the
f Constitukion of India.

ES

€ 44. The impugned ordec pissed by the 2nd respondant in
.2, (30 We .26, Public Works (Wl) Depactment, datad
. 24.08,2018 in e=c far as it relates to constructicom of a
Chack Dam across Fuzhithuraivar near Eraimanthurail in
Eanyakunmari District is ccnoernad is challenged in the
present Writ Pekition on tha following among abhar

EROTHEE

._ 4] Tha impugned order ..Li. illagal as tho same has bean
pasped without public hearing. -




5y &
#2a that Ehapa Will ha &

Seashoras pp harbor, which wilj
Profasning ol the

=i The raspondeants failed ¢o
.rnd'.ii::tinn in thg

affaps the

Petitionar'a
AdEoQiation,

£l The AMpugned order ia ill
the Costal Bagulation Zono,

gl The impugnad ordar ig liable ko bae quashed am the

Sanma will sffast the f£lara and Ffauma in tha gaid
place,

bl The impugnad ordar 1a Adirans cenflion with the

ohjant ar P'l:l:rpn-;:ﬂ- sought to La mado,

It 12 prayeg that +h

is Hon'ble Coupt =ay k& plaased
to imous g WRIT GF

LERTICRARIFIRD MENDAMITE op ANy othemr
9 Order gr Direction PArticdlarly ip

the nasture of Weit, ealling for the records ralating +o
the impugned order Passed by enp

AEPTapriate Weis

2nd  raspondant im

Page Weo.1p

Ha, ar Coarng:

Y




L

£ 34.06,2018 in so far as it ralatas to copatruction of a
€ ook Dam soross Ruzhithoraiyar nesr Eraimanthurai in
E,.p.r.";'ﬂ-k'ﬂ:ﬂ-ﬂﬂj- Dimtrict is concecned, ouash tha sama and

pongaquently forbear the raespondenis from conatruicting

ary structore oF aonestrucktion acroess Hazrhithuraiyar

apd pass such further or sther ordars as this
Her'bla Court may deem Eit

Rivaz,

and pPECDRE in tha
pircumstances of the case and thus rendar justica.

45. I submit that if the check dam is oconstructed, it
wyourld mlso extinguish tha livelihood of the fisharmen of
tha area as thay would net be in a position to undertake
fighing eithar in the estuary or in the sea with thair
pative traditional boats which would be in vielation of
thalr fundamental rights of livelihood undar Article 21

of +the Constitution of India. Henoe an ocedar of

injunction has to ba granted restraining tha raspondants
frem copsktructing or proceeding with the construction/
develepmant of the chack dem across the Fozhithuraiyer
Fiver., Otherwisae the fishermen in that areca will bes put
o meeian hardships and mental ageny.

It ig thersfere prayaed that this Hon'ble Court may
ba pi-nu-d to grant an CORDER OF INJUNCTION restraining
tha respondents from oonstructing or proceeding with
construction/develcpment of the check dam across thae
Fuzhithuraivar Biver in furtherance of the impugnad

crder passad by the 2Znd raspondent in G.0. (D)Ko . 26,

Fublie Werks (W1} Depsrtmant, datod 24.08.2018, panding

dispoceal of the =a2bove Writ Patition and thue randar

juatice.

Page HWo.lD
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e wwuis 00€ ba filed AR the sang
w=e 0ot sorved on tho petitioner. Hemea the praductisn

of the driginal has %o ba dispensed with,

13 thareaforae Prayad thalt this Hon

'bla Coust may
ba pleasad to DISFEWNEE WITH the

production of +hae
original impugned crder Fagsed by the

.0, {3D}Wo.26, Publie Warks (Wi}
24.08.2018,

2nd respendsnt in

Department, dated
and thus render justice.

Solemnly affirmed at Madiurai ane ™y
1

thie 4" day of Decerbar =208, |
Tha sontarks of khis affidayit

Bafora ma

Has read out & dwplained o & ha

=

deponent in Tamil who Perfactly
undearstosd the same and #ignad

Advooate - Maduesi
his name in my presences,

Fage Mo, 20
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[UHDER ARTICLE 236 DOF COMSTITUTION OF IHWDTIA)

TH THE HIGH COURT OF JUDICATURE AT MANOBAS
MADURAT BEHE
(EPECIAL ORIGIHMAL JURISDICTION)

W.F. (MDD} Hs. of 2015

A Qesadimal,

. Frasldant,

asgociation of Dacp Sea Going
I=-tisanal Fishermen,

Shark Btroat, Cellege Read,
Thoothaor Foak,

Fnayakumari Distriot. . Patiticner

=-1rg =

1. Thao Union of Indim,
Rep. by ite Bacretary,
Ministry of Environmaent and Foresk,
Departrent of Environment, Ferest and Wild Lifa,
Fazvavaran Bhavan,
Jorbag Road, Hew Dalhi.

2. Tha Stats of Tamil Nada,
Rop. by its Pripsipal Secretary,

puklic Worka Dapartment,

..Bort Bt. Gaocrge, Chennal.

3. Tha Diskrict Colleatar,

Kanyakumari District at
Hagarooil.

d. Tha Diracker,

Fisharies Departmant,
Hagerasll .

5. Tha Jeint Director,
Fisherigs Departmant,
Hagerasil.

G. ‘The BExpoutive Engineer,
Publie Werks Department {WRO], %
Flanaing and Design, -
Hagaraoil, :
By Fanyakumari Districk.
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blias Warks Departmant [(Wao
anfing and Design, '
gaskai] ,

sfyakimasi Diakriat.

@8 Exacubive Engincar,
-shing Herbour Project,
ufarcoil

wiyakahari District,

1t Executive Enginear,

jter PBosocurom I:Ir-gnni.:.qt.;i_-nq-,__
sblic Works Department,
othalyary Irrigation Syaken
ageeaail,

anyaRumari Disbtrioct.

he Amelimtant Exccutiva E""ﬂ‘-‘.nu“
mter Ressuroe Organization
ablic Hotks Departmeant,
athaivary Irrigation E}I'l:'l:-pnl
lageracil,

lanyakumarl Diateriak. ;
1 - Reaspondants

WRIT PETITrm,
WRIT PETITIon

Tha Address for

sarvice af 4
"l teticas and proceases
e Ehes

& named petitiongr ig that P al
a =] E SSiuns

' &t He.B5, Lawyers
bar, Hidh Court Building, i"""'d-‘-'ll'ii.
=23,

Tha Addtess for sarvice a#

1 noticas and Procaagam
hé geepondanta ara tha ssame an Ttamad
abaive,

For the zaasons stateg
=t  the accompanying
“is Hon'ble Couzt be

te ilasue a WRIT OF CEnp
ITRARTFIED MANDAMUS or
obher approprlats HWric

davie it is prayed thae

cr
T 2 “rder or Directieon
Bicomlarly in tho natug

113 £
srde Talating ®e the imp ¢ dalling or tha

.
- s Podes poasoed by the 2Znd
scndent in =FYs lil:l]l:-.':n.qu_ Pkl

Publizs  Harks (WL}




- FE

npﬂ_rmﬁntr datgd 24 .08.2818 in e far as it relatese ko

pepstruction of a Check Dam acress Euzhithuraiyar nesr

¥ praimanthurai in Ranyakumarl Digtrict is concarnad,
guash the same and oconsagquently forbasr the respondents
Epan qu-n:tﬂ:'l.l.#l:i-'ﬂ-'; any atructaora or construction acroas

Kuzhithuzaiyazr River, and pass sach ESurthes or obher

osrders as this Hon'ble Court may deem fit and preper in
the cirgumstancas af tha case and thus render justica.

Dated at Maduorai on this the 158th day of Decembezx-2410

Counsal for Potitionar
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